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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
FOURTEENTH SESSION
THE KARNATAKA STATE UNIVERSITIES BILL, 2017
(L.A. Bill No. 26 of 2017)

A Bill to provide for a comprehensive legislation for all Universities under the
purview of the Department of Higher Education in the State and to replace several
Acts in force establishing such Universities.

Whereas it is expedient to provide for a comprehensive legislation for all
Universities coming under the purview of the Department of Higher Education in
the State and to replace several Acts in force establishing such Universities and for
matters connected therewith or incidental thereto.

Be it enacted by the Karnataka State Legislature in the sixty-eighth year of
the Republic of India as follows:-

CHAPTER I
PRELIMINARY

1. Short title and commencement- This Act may be called the
Karnataka State Universities Act, 2017.

(2) It shall come into force from such date as the State Government may, by
notification in the Official Gazette, appoint, different dates may be appointed for
different provisions of this Act.

2. Definitions.- In this Act, unless the context otherwise requires,-
(1) “academic Council” means the Academic Council of the University;

@) "appointed day" means the date on which the provisions of this Act
shall come into force;

(3) “college” means, an Institution maintained by the University as such
and includes an Institution admitted to the privileges of the University
as an Affiliated College of the University in accordance with the
provisions of this Act;

4) "cluster university" means a Group of Institutions upgraded as non-
affiliating cluster university in accordance with the norms and
standards specified by the Government of India, Ministry of Human
Resource under Rastria Uchatar Shiksha Abhiyan;

(5) “department”, “Department of Studies”, “Post Graduate Department”
and “Post Graduate Department of Studies” means the Department,
Department of Studies, Post Graduate Department and Post Graduate
Department of Studies in the University established and maintained
by the University, for academic and research work, or an institution,
so notified by the University for this purpose and includes a Centre of
Studies and Research;



(6)

(7)

(9)

(10)

(11)

(12)

(13)

(14)
(19)

(16)

(17)
(18)

(19)

(20)

(21)

“distance Education or Learning” means the system of imparting
education through any means of communication, such as
broadcasting, telecasting, internet, correspondence, seminars, contact
programs or combination of any two or more such methods;

“Executive Council” means the Executive Council of the University,
established or deemed to have been established under the provisions
of this Act;

“Higher Education Infrastructure Development Board” means the
Board constituted by the State Government to supervise over the
creation of Infrastructure and construction works in all the
Universities of the State;

“hostel” means a unit of residence for students of the University
maintained or recognized by the University in accordance with the
provisions of this Act;

“Karnataka State Higher Education Council (KSHEC)” means the
Karnataka State Higher Education Council, established by the State
Government by or under the Karnataka State Higher Education
Council Act, 2010 (Karnataka Act 26 of 2010);

“non-teaching employee” means the non-teaching staff employed by
the University, other than Officers engaged in administrative work;

“other Backward Classes” means the communities, castes and tribes
other than the Scheduled Castes or Scheduled Tribes notified by the
State Government from time to time, under Articles 15(4) and 16 (4)
of the Corstitution of India;

"prescribed" means prescribed by rules made by the State
Government under this Act;

“Principal” means the Head of a College or Institution;

“recognized institution” means an institution of higher learning,
research or specialized studies, other than an Affiliated College and
recognized as such by the University;

“religious minority” means persons belonging to a religious minority
within the meaning of Article 30 of the Constitution of India;

"schedule" means schedule appended to this Act;

“Scheduled Castes” means the Scheduled Castes specified in the
Constitution (Scheduled Castes) Order, 1950 made under Article 341
of the Constitution of India;

“Scheduled Tribes” means the Scheduled Tribes specified in the
Constitution (Scheduled Tribes) Order, 1950 made under Article 342
of the Constitution of India;

"special purpose university" means the university established or
deemed to have been established or incorporated under this Act for
the special purpose and for the objects specified in  schedule-II and
includes unitary and cluster universities;

“Statutes”, “Ordinances” and “Regulations” means respectively, the
Statutes, Ordinances, Regulations of the University;
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(22) “Statutory Regulatory Body” means a Regulatory Body established by
an Act of Parliament, for the purpose of regulating professional higher
education, such as All India Council for Technical Education
(technical education) and National Council for Teachers Education
(teacher education);

(23) “Teachers” means Professors including Honorary /Emeritus/Adjunct
Professors, Associate Professors/Readers, Assistant Professors/
Lecturers, Librarians/Deputy Librarians/ Assistant Librarians and
Directors/Deputy Directors /Assistant Directors of Physical Education
in a University or Constituent/ Affiliated College imparting
instructions in any university;

(24) “University” means a University established and incorporated or
deemed to have been established or incorporated under the provisions
of this Act; and includes cluster universities unitary and special
purpose university; .

(25) “University area” means the area of jurisdiction of a University,
specified in schedule-I;

(26) “University Grants Commission (UGC)” means the University Grants
Commission established by the Government of India as per the
University Grants Commission Act, 1956 (Central Act 3 of 1956).

CHAPTER II
THE UNIVERSITIES

3. Establishment and Incorporation of Universities. -~ (1) The
Universities established under the provisions of Karnataka State Universities Act,
2000, and all other Universities established under the provisions of the Acts
repealed under this Acts shall be deemed to have been established and
incorporated under this Act, with their territorial jurisdictions and head quarters as
provided in Schedule I.

(2) (i) The Chancellor, the Pro-Chancellor, the Vice Chancellor and the
Members of the Executive Council, and the Academic Council of each University
shall constitute a body corporate to be called by the name of that University
specified in sub-section (1), and in the Schedule I:

Provided that, the Vice—chancellors of the Universities appointed under the
repealed Act shall continue to hold their post till the completion of the tenure for
which they have been appointed.

(i) Each such University shall have perpetual succession and a common seal
and may, by its name, sue and be sued.

(3) on and from the appointed day the Authorities of the Universities
established under Acts repealed under this Act shall be renamed and re constituted
in accordance with the provisions of this Act within six months from the appointed
day or on completion of their term whichever is earlier:

Provided that the Senate, Syndicate or Executive Council in the repealed
Acts shall be renamed as Executive Council.



(4) The University shall be competent to acquire and hold property, both
moveable and immoveable, to lease, sell or otherwise transfer any moveable or
immoveable property which may have become vested in or been acquired by it for
the purpose of the University and to enter into contract and to do all other things
necessary for the purposes of this Act.

(5) The University shall not lease, sell or otherwise transfer any immovable
property, which may have become vested in or been acquired by it thhout ,
obtaining the prior approval of the State Government.

(6) In all suits and other legal proceedings by or against the University, the
pleading shall be signed and verified by, and all processes in such suits and
proceedings shall be issued to and be served on the Registrar.

4. Establishment of Cluster and Unitary Universities and incorporation
of Universities.- (1) On and from the appointed day,-

(a) there shall be established at Mandya, a Mandya Unitary Un1vers1ty by
upgrading the Government College, Mandya;

(b) there shall be established Maharani's Cluster University, Bengaluru with
group of Institutions; and

(c) there shall be established the Raichur University with territorial
jurisdiction specified in Schedule-I:

Provided that, in respect of the above Universities the Vice Chancellors of the
existing University in the University area shall be appointed as Ex-officio Vice-
Chancellor on concurrent charge.

(d) any privilege enjoyed from the Bangaluru Central University by the
Maharani's Women's Sciences College and Maharani's Arts, Commerce and
Management College, Bangaluru, Government VHD Institute of Home Science,
Bangaluru, situated in the Karnataka Legislative Assembly Constituency of
Gandhinagar, before the date of commencement of the Karnataka State Universities
Act, 2017, with effect from such date as may be specified shall, be deemed to be
withdrawn and Maharani's Women's Science College and Arts, Commerce and
Management College, Bangaluru, Government VHD Institute of Home Science,
Bangaluru previously admitted to the privileges of, or affiliated to, the Bangaluru
Central University shall be deemed to be admitted to the privileges of the
Maharani's Cluster University as constituent colleges or a schools of the said
University.

(e) any privilege enjoyed from the Mysuru University by the Government
College, Mandya before the date of commencement of the Karnataka State
Universities Act, 2017 shall, with effect from such date as may be specified by the
State Government in this behalf, be deemed to be withdrawn and the Government
College, Mandya shall be deemed to be admitted to the privileges of the Mandya
Unitary University as constituent colleges or a schools of the said University.

(f) any privilege enjoyed from the Gulbarga University by the college or
educational institutions situated in Raichur and Yadagiri districts before the
commencement of the Karnataka State Universities Act, 2017 shall with effect from
such date as may be specified by the State Government in this behalf, be deemed to
be withdrawn and all such colleges or educational institutions previously admitted
to the privileges of, or affiliated to Gulbarga University shall be deemed to be
admitted to the privilege of, or affiliated to the Raichur University.
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(g) it shall be the duty of the first Vice-Chancellor to make arrangements for
constituting the Executive Council, Academic Council and other Authorities of the
Maharani's Cluster University or of the Mandya unitary University or the Raichur
University as the case may be within six months from the date of commencement of
the Karnataka State Universities Act, 2017 or such longer period not exceeding one
year as the Chancellor may direct.

(h) the Authorities constituted under sub-section (1) shall commence to
exercise their powers and perform their functions on such date as the Chancellor
may specify in this behalf.

(i) all the Statues, Ordinances, Regulations and Rules made by the Bangaluru
Central University or Mysuru university or Gulbarga University as applicable to the
colleges or other educational institutions which are deemed to be the constituent
colleges or schools of the Maharani's Cluster University or the Mandya Unitary
University or Raichur Unviersity as the case may be shall be deemed to be Statutes,
Ordinances, Regulations and rules made by the Maharani's Cluster University or
the Mandya Unitary University or the Raichur University, as the case may be, and
shall continue as such till the Maharani's Cluster University or the Mandya Unitary
University or the Raichur University respectively makes its own statutes,
ordinances, regulations, rules:

Provided that the Vice-Chancellor may with the approval of the Chancellor
make such modification and adaptations therein as he may consider necessary.

(2) Notwithstanding anything contained in the Repealed Act or the statutes,
ordinances, regulations and rules made thereunder, where immediately before the
commencement of the this Act:-

() any student studying for a degree of the Bangaluru Central University or
the Mysuru University or the Gulbarga University in accordance with the statues,
ordinances, regulations and rules in force he may until such examination is
provided by the Maharani's Cluster University or the Mandya Unitary University or
the Raichur University as the case may be admitted to the examination of the
Bangaluru Central University or the Mysuru University or the Gulbarga University
and be conferred with the degrees or diplomas for which he qualifies on the result
of such examination.

(i) If the Bangaluru Central University or the Mysuru University or the
Gulbarga University has held any examinations, the result of which has been
published but the degrees or diplomas relating thereto have not been conferred or
issued or the result of any such examination has not been published by the
Bangaluru Central University or the Mysuru University or the Gulbarga University
then such examination shall be deemed to have been held by the Bangaluru
Central University or the Mysuru University or the Gulbarga University.

5. Objects of the Universities.- (1) The objects of every University other
than special purpose university shall be to,-

() disseminate and advance knowledge by providing instructional and
research facilities in such branches of learning as it may deem fit;

(i) make special provisions for integrated courses in humanities, social
sciences, science, engineering and . technology and such other
branches of learning;

(iiij take appropriate measures for promoting innovation in teaching and
learning and inter-disciplinary studies and research;



(iv)

v)

(vi)

(vii)

(viii)

educate and train manpower for the development of the Country;

establish linkages with industries for the promotion of science and
technology;

pay special attention to improve the social and economic conditions
and welfare of the people, their intellectual, academic and cultural
development;

take all the necessary steps through both the formal and non-formal
educational routes to prepare a healthy, skilled and knowledgeable
human resource to meet the challenges of development in the State
and elsewhere in the country and abroad, and;

undertake necessary or expedient action to pursue and promote the
objectives of the university as a non-profit organization.

Provided that in respect of the specific purpose Unitary Universities the
objects shall be as specified in Schedule II.

6. Powers and Functions of the Universities.- Subject to the provisions of
this Act and such conditions as may be provided by the Statutes and or
Ordinances, the Universities other than special purpose universities shall have the
following powers and shall perform the following functions and duties, namely:-

@)

(i)

(iii)

(iv)

(v)

to provide for instruction (including instruction in the distance mode),
teaching, training and research in such branches of learning and
courses of study as it may think fit and make provisions for creation,
dissemination and advancement of knowledge and research, as well as
for extension:

provided that, no off-campus centres or study centres or Affiliated
Colleges shall be established by the Universities outside the territorial
jurisdiction of the State and no franchises are assigned for conducting
distance education programmes or activities;

to provide for the maintenance of quality, standard, and relevance of
teaching-learning, evaluation, research and extension activities.

to provide for the requirements for admission of students to various
programmes, conduct courses, research work and other academic
activities on the campus and at the Affiliated Colleges, hold
examinations, grant and confer degrees, diplomas or other academic
distinctions on persons who have,-

(a) Pursued a course of study in the University or in any College,
unless exempted there from in the manner provided by the
Statutes, Ordinances and Regulations and have passed the
examinations provided by the Statutes, Ordinances and
Regulations.

(b) Carry out research under the conditions provided by the Statutes,
Ordinances and Regulations.

to confer honorary degrees or other distinctions on persons in the
manner laid down by the Statutes;

to grant diplomas and provide for such lectures and instructions for
persons who are not enrolled as students of the University, as the
University may determine;



(vi)

(vii)

(viii)

(®)

(xi)
(i)

(xiii)

(xiv)

(xvi)

(xvii)

(xwiii)

(xix)

to cooperate or Collaborate with other Universities and their Authorities
in such manner and for such purposes as the University may from time
to time determine;

to institute Professorships, Associate Professorships or Reader-ships,
Assistant Professorships or Lecturer-ships, and any other teaching
positions required by the University and make appointments thereto
and suspend or abolish any of the teaching positions;

to institute and award fellowships, travelling fellowships, scholarships,
studentships, stipends, medals and prizes; ~

to establish, maintain and administer Colleges, Laboratories, Libraries,
Museums, Printing Presses, Institutes of Research, Academic and
Administrative training and such other institutions necessary to carry
out the objects of the University;

to establish, maintain and administer hostels;

to supervise and control the residence and discipline of students of the
University;

to lay down conditions of service of all categories of employees,
including their code of conduct;

to regulate and enforce discipline among the students and the
employees and to take such disciplinary measures in this regard as
may be deemed by the University to be necessary;

to make arrangements for promoting the health and general welfare of
the employees and students of the University;

to fix, collect, demand and revise fees and other charges as may be
provided by the Ordinances;

to make special arrangements in respect of residence, discipline and
teaching of women students and persons belonging to the Scheduled
Castes, and Scheduled Tribes, other Backward Classes, and the
Differently Abled Category;

to create administrative, ministerial and other necessary non-teaching
posts through the Statutes and make appointments thereto;

to accept, hold and manage endowments, donations or funds which
may become vested in the University for the purpose of the University
by grant, testamentary disposition or otherwise and invest such
endowments, donations or funds in any manner that may be deemed
fit;

Provided that, no donations from a foreign country, foreign
foundation in such country shall be accepted by the University save
with the approval of the State Government:

Provided further that, donations, endowments, funds from Non-
Resident Indians or University Alumni shall be accepted by the
University under intimation to the Government.

to undertake publication of works of merit, research and general
knowledge;

to organize, recognize, regulate and control University Associations
pertaining to the employees and the students;
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(xxi) to maintain such Bodies as are by the Statutes declared to be the
Authorities of the Universities;

(xxii) to admit educational institutions not maintained by the University to
the privileges of the University as affiliated Colleges by framing
appropriate norms, standards and Regulations for this purpose; -

(xxiii) to promote and grant institutional autonomy to the Departments and
the affiliated Colleges with sufficient safeguards introduced, to enable
them to continuously build upon their strengths and attain higher
levels of academic achievements, by framing appropriate Statutes for
this purpose based on the UGC Guidelines issued in this behalf from
time to time;

(xx¢iv) to provide grants from the funds of the University for,-
(a) Physical education and training;
(b) Students’ Associations;

(c) Sports, cultural activities and in furtherance of these, permitting
creation of Athletic and other Clubs.

(xxv) to provide through its Professors and other teachers and the
Departments and special research Institutes, such teaching and
guidance as the Affiliated Colleges may require; '

(xxvi) to recognize for any purpose, either in whole or in part, any institution
on such terms and conditions as may, from time to time, be provided
by Statutes and to withdraw such recognition;

(xxvii) to perform an advisory role in integrating and optimizing different
sectors of education in the State like, primary and secondary, for
fulfilling the vision and mission of the State Universitie;

(xxviii)to take up continuing and non-formal education as well as sponsored
projects for the benefit of society as a whole; and

(xxix) to do such other acts and things, whether incidental to the power
aforesaid or not, as may be required in order to further the objects of
the University, in particular and generally to cultivate and promote
arts, science, commerce, education, engineering, technology,
management , and such other branches of learning and culture:

Provided that the special purpose universities, Unitary Universities
shall have powers as specified in schedule-II. , e

7. Jurisdiction, Admission to Privileges, etc.- (1) Save as otherwise
provided in this Act, the powers of each University conferred by or under this Act
shall be exercised in the University area as specified in Schedule I and no
educational institution beyond the said area shall be associated with or admitted to
any privileges of the University:

Provided that, an educational institution situated within the University area
may be associated with, or admitted to, any privileges in any other University or
affiliated to a University established and incorporated, including foreign
Universities, with "the specific sanction of the State Government and in
consultation with the University within whose jurisdiction the institution is
situated. The manner and procedure for grant of such sanction shall be as
provided in the Statutes.



Explanation.- For the purpose of this section ‘foreign university’ means a
University which is not a university established under an Act of Parliament or of a
State Legislature within India or declared as deemed university under section 3 of
the University Grants Commission Act, 1956 (Central Act 3 of 1956)

(2) Subject to the provisions of sub-section (1), each University shall, in
accordance with any special or general orders of the State Government, reserve
seats for the purpose of admission as students in any College or Institution
maintained or controlled by the University for the following classes of persons,
namely:-

(i) the Scheduled Castes and the Scheduled Tribes;
(ii) other Backward Classes;
(iii)  Religious and Linguistic Minorities;
(iv) nominees of the Central or State Government;

(v) Defence personnel and ex-servicemen and their children;
and

(vi) Persons with disabilities as defined in the Persons with
Disabilities Act, 2016 (Central Act 49 of 2016).

(3) The University may, subject to the orders of the State Government from
time to time, grant exemption from payment of fees or boarding, lodging or any
other charges or provide special scholarships to students belonging to classes
listed in sub-section (2).

8. Teaching and research in the Universities.- (1) Subject to the control of
the Academic Council, all recognized teaching in connection with each University
courses shall be conducted by the teachers of the University concerned in
accordance with the syllabus prescribed by Regulations and shall include lecturing,
tutorials, laboratory work, mentoring, guiding and other teaching methods.

(2) All such teaching shall be organized by such authorities as may be provided
by the Ordinances and the Regulations.

(3) The courses and curricula shall be as may be provided by the Ordinances
and the Regulations.

(4) The teachers in the University Departments and Affiliated or Constituent
Colleges shall conduct and guide research with or without funding from the
University and other agencies so as to keep abreast of the emerging knowledge
development.

(5) Eligible teachers from Affiliated or Constituent Colleges may be recognized
as research guides on individual basis apart from recognizing the eligible Colleges
or Departments as Research Centres. The rules and procedure for such
recognitions shall be as provided by the Statutes.

9. Discipline, Inspection and Control.- (1) The Chancellor may on the
recommendation of the State Government cause an inspection to be made by a
Commission of Inquiry consisting of one or more persons as he may direct, of the
Buildings, Laboratories, Libraries, Museums, Workshops and Equipment of any
institution maintained, administered, recognized or approved by the University and
also of the examinations, teaching and other work conducted or done by the
University and inquire into any specific allegations against any employee of the
University in like manner in respect of any matter connected with or ancillary
thereto.
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(2) The Commission directed to make such an inspection or inquiry
under sub-section (1), shall have access for that purpose to the related institutions,
premises and to such accounts or other records as may be necessary.

(3) The Commission shall submit a Report of the result of the inspection
or inquiry to the Chancellor within the prescribed time period and shall forward a
copy thereof to the State Government for information.

(4) Soon after receipt of the Report, the Chancellor shall record his
findings thereon and send the same to the State Government for taking further
~ action, as may be necessary or as directed by him.

(5) The State Government shall direct the Vice Chancellor to initiate such
action as may be necessary based on its directions with respect to the findings in
the Report of Inquiry or Inspection and the Executive Council shall implement
these directions. : '

(6) The Vice Chancellor shall communicate to the State Government an
Action Taken Report in compliance with the directions of the State Government as
specified in the orders of the State Government.

(7) If the Vice Chancellor fails to comply with the directions of the State
Government, then it shall be reported to the Chancellor, whose order shall be final
and shall be implemented by the Vice-Chancellor within such time as set out in the
orders of the Chancellor.

(8) The Executive Council shall furnish such returns, statements,
accounts or other particulars relating to the administration of the University as the
Chancellor may, from time to time, require.

10. Power to issue directions.- The Chancellor may on the
recommendation of the State Government issue such directions as may be
necessary or expedient in the interest of both the administration and the academic
functioning of a University and in particular, to ensure peace and tranquility on its
campus and to protect the property and finances of the University.

11. Power to annul the orders of the University.- (1) The State
Government may by order published in the Official Gazette annul any order,
notification, resolution or any proceedings of the University which in its opinion is
not in conformity with the provisions of this Act, or the Statutes, Regulations or
Ordinances or is otherwise inconsistent with the policy of the State Government:

Provided that, before making any such order, the State Government shall
- afford an opportunity to the University to respond.

(2) Every order passed under sub-section (1), shall as soon as may be after it
is passed, be laid before both the Houses of the State Legislature.

CHAPTER III
OFFICERS OF THE STATE UNIVERSITIES

12. Officers of each University.- The following shall be the Officers of each
University, namely:-

(a) the Chancellor;
(b) the Pro-Chancellor;
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(c) the Vice Chancellor;
(d) the Deans;
e) the Registrar;

f) the Controller of Examinations;

(

(

(g) the Finance Officer;

(h) the University Librarian;
(

i) the Director of College Development Council;

(j) the Director of Physical Education;

(k) the Director of Planning, Monitoring, Evaluation Board;
() the Director of Sponsored Research and Consultancy;
(m) the Director of Students’ Welfare; and

(n) Such other Officers of the University, as may be declared by the
Statutes to be the Officers of the University.

Provided that , in the case of the Maharani's Cluster University and the
Mandya Unitary University, the officers of the Universities shall, in addition to the
officers specified above except clause (f}, shall also consists of the Directors of
schools.

Explanation.- For the purpose of this proviso “school” means departments
or centres with similar disciplines grouped together with a Director as specified
above.

Provided further that in respect of Mandya Unitary University, Mandya and
Maharani's Cluster University, Bangaluru, the Dean shall be called as Director of
schools and faculty to be called schools.

13. The Chancellor.- (1) The Governor of Karnataka shall by virtue of his Office,
be the Chancellor of each University.

(2) The Chancellor shall be the Head of each Unlver51ty and shall when
present, preside at the convocation of the University.

(3) The Chancellor in consultation with the State Government shall have the
power to direct a Vice Chancellor to convene the meeting of any Authority of the
University for specific purposes whenever necessary and the Vice Chancellor shall
comply with such direction and forward the Minutes of such meeting to the
Chancellor.

(4) The Chancellor in consultation with the State Government shall call for
such information and records relating to the affairs of a University and issue such
direction thereupon as he may deem fit in the interest of the University and the
Authorities and the Officers of the University shall comply with such direction.

(5) Where in the opinion of the Chancellor the conduct of any elected or
nominated or appointed or co-opted Member is detrimental to the smooth
functioning of the University or any Authority or Body or Committee, he may, after
giving such Member an opportunity to offer explanation in writing and after
considering such explanation, if any, and satisfying that it is necessary so to
suspend or disqualify such Member for such period as he may deem fit, in
consultation with the State Government.
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(6) The Chancellor shall have such other powers as may be conferred on him
by or under this Act.

14. The Pro-Chancellor.- (1) The Minister in charge of Higher Education in
Karnataka shall by virtue of Office held by him, be the Pro-Chancellor of each
University.

(2) The Pro-Chancellor shall, in the absence of the Chancellor, preside at any
Convocation of the University

15. The Vice Chancellor.- (1) The Vice Chancellor shall be a whole time
Officer of the University.

(2) He shall be a person of the highest level of competence, integrity, morals
and institutional commitment. Besides, the Vice Chancellor shall be a
distinguished academician having a minimum teaching experience of twenty-five
years out of which at least ten years should be as Professor or in an equivalent
position at a reputed research and academic or administrative organization.

(3) Appointment of the Vice Chancellor.-

(i The State Government shall constitute a Search-cum-Selection
Committee for the appointment of Vice Chancellor of a University,
normally three months before the expiry of the term of Office of the
incumbent Vice Chancellor.

(ii) The Search-cum-Selection Committee shall consist of five Members,
each one being an eminent academician, not below the rank of a
University Vice Chancellor or Director of an Institute of National
Importance. One of these Members shall be nominated by the
Chancellor, one by the University Grants Commission, two by the State
Government and one by the Executive Council of the University
concerned. The State Government shall appoint one of these Members
as the Chairperson of the Search — cum - Selection Committee.

(iii)The Convener of the Search-cum-Selection Committee shall be the
Additional Chief Secretary or Principal Secretary or Secretary to the
Government, Higher Education Department or his nominee not below
the rank of Deputy Secretary to the State Government. The Convener
shall assist the Search-cum-Selection Committee in its assignment and
also place before it, an up-to-date database of all the eligible
candidates, after inviting applications for the same and the panel of
selected candidates shall be prepared from such data:

Provided that, the Chairperson and Members of the Search-
cum-Selection Committee shall be free to bring up the names or bio-
data of additional persons (even such persons who have not applied) for
the consideration of the Search-cum-Selection Committee.

(4) No person presently connected with the affairs of the State
Government, the University or any College or Institution affiliated to the University
or recognized by it, shall be nominated as a Member of the Search — cum -
Selection Committee.

(5) The Search-cum-Selection Committee shall submit to the State
Government, a panel of three names of persons who are eminent academicians and
taking care to ensure that representation is given to persons from different faculties
or disciplines or gender. The panel of names shall be arranged in the alphabetical
order. The State Government shall forward the panel to the Chancellor, who shall
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keeping in view merit, equity and social justice and with the concurrence of the
State Government, appoint one person from the panel as the Vice-Chancellor of the
University:

Provided that, the Vice Chancellor of the Karnataka State Akkamahadevi
Women'’s University, Vijayapura shall be a woman.

Provided further, that the Vice Chancellor of Visvesvaraya Technological
University shall be a person with Engineering and Technology background.

Provided also that, the Chancellor may with the concurrence of the State
Government call for a second panel if necessary and the Search-cum-Selection-
Committee shall submit a second panel with a new set of three names, which shall
be final.

Provided also that, the first Vice Chancellor of a new university established
under this Act shall be appointed by the State Government subject to such terms
and conditions as may be specified by it.

(6) A persons to be appointed as a Vice Chancellors shall have clear four
years of tenure as Vice Chancellor and shall retire on attaining the age of Sixty
Seven years.

(7) The Vice Chancellor shall, subject to the pleasure of the Chancellor and
the State Government, shall hold the Office for a period of four years. He shall not
be eligible for reappointment, for a second term in a University.

(8) The Vice Chancellor shall not be removed from his Office except by an
order of the Chancellor passed in concurrence with the State Government, on the
grounds of willful omission or refusal to carry out the provisions of this Act or for
abuse of the powers vested in him on consideration of the Report of an Inquiry
ordered by the Chancellor under sub-section (9).

(9) For the purposes of holding an Inquiry under this sub-section the
Chancellor in consultation with the State Government shall appoint a person who
is or has been a Judge of the High Court or the Supreme Court. The Inquiry
Authority shall hold the inquiry after giving an opportunity to make representation
by the Vice Chancellor and shall submit the findings and recommendations to the
Chancellor. The Chancellor shall on consideration of the same and with the
concurrence of the State Government take appropriate action in the matter.

(10) The emoluments and other conditions of service of the Vice Chancellor
shall be as determined by the Chancellor subject to such conditions as laid down
by the UGC from time to time. .

Provided that the emoluments of the Vice Chancellors in the State
Universities shall have uniform structure. )

(11) If a retired person is appointed as Vice Chancellor, the terms and
conditions of service upon his appointment as Vice Chancellor including
emoluments shall be as determined by the Chancellor.

(12) If a Professor in the service of a University is appointed as Vice
Chancellor, he shall retain his lien in the post held earlier to the appointment.

16. Powers and functions of the Vice Chancellor.- (1) As the Principal
Executive and Academic Officer of the University, the Vice Chancellor shall
exercise general control over the affairs of the University. He shall exercise all the
powers necessary for the maintenance of discipline in the University.
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Provided that, the Vice-Chancellor of a existing University shall ordinarily be
the ex-officio Vice-Chancellor of Maharani's Cluster University and Mandya Unitary
University established within the university area.

(2) The Vice-Chancellor shall be ex-officio Chairperson of the Executive
Council, the Academic Council and the Finance Committee. He shall preside at the
Convocation of the University in the absence of both the Chancellor and the Pro-
Chancellor. He shall also preside at the meetings of other Authorltles or Bodies of
the University, and shall be entitled to vote.

(3) He shall ensure that all the provisions of this Act and of the Statutes, the
Ordinances and the Regulations of the University are observed and shall have all
the powers necessary for that purpose.

(4) He may either him-self or through any Officer of the University authorized
in writing by him convene the meetings of the Executive Council the Academic
Council and the Finance Committee and shall perform all such acts as may be
necessary to carry out and give effect to the decisions of these Authorities.

(5) In case of emergency which, in his opinion requires immediate action,
the Vice Chancellor shall take such action as he deems necessary and shall at the
earliest opportunity thereafter report the action taken to such Authority or Body
which in the ordinary course would have dealt with the matter:

Provided that, if the action taken by the Vice Chancellor is not approved by
the Authority or the Body concerned, he may refer the matter to the Chancellor,
whose decision thereon shall be final:

Provided further that, any person in the service of the University affected by
the decision of the Authority or the Body based on the Report of the Vice-
Chancellor under this sub-section may prefer an appeal to the Chancellor within
thirty days from the date on which the decision was communicated to him and the
decision of the Chancellor on such appeal shall be final:

Provided also that, the powers vested under this sub-section shall not be
exercised to revise the pay scales of University employees or to grant affiliation to a
College or a course of instruction and if in the exercise of the powers under this
sub-section Statutes or Regulations are framed, they shall be subject to the
approval of the Chancellor under the relevant provisions of this Act and if
Ordinances are made they shall be submitted to the approval of the Chancellor in
accordance with this Act.

(6) The Vice Chancellor shall exercise such other powers and perform such
other duties and functions as may be provided by the Statutes, Ordinances and
Regulations of the University.

17. Arrangement of Work during Vacancy in the Office of the Vice
Chancellor.- During the temporary absence of the Vice Chancellor by reason of
leave, illness or vacancy in the office of the Vice Chancellor remaining unfilled the
Chancellor in consultation with the Government may designate any Vice Chancellor
of another University in the State to perform the duties of the Vice-Chancellor as
additional charge until permanent arrangements are made.

18. The Deans.- Every Dean shall be the Chief Academic Officer of the
Faculty concerned. He shall be appointed as follows:

(1) Professor in each faculty according to seniority and as per the Statutes
shall by rotation, be appointed by the Vice Chancellor of a University as Dean of
the faculty for a period of two years:
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Provided that, if there is no Professor available in a Faculty, the senior most
Associate Professor in the Faculty may be appointed by the Vice Chancellor
concerned, as Dean

Provided further that, if in any Faculty, there is no Professor an Associate
Professor or Reader, any other Professor may be appointed by the Vice-Chancellor
concerned to act as the Dean.

Provided also that, where no person is available in a Faculty to act as Dean
of the Faculty or where the University does not have such a Department of Studies
for any Faculty, then such Professor in a Department of Studies in any Affiliated
College may be appointed by the Vice Chancellor concerned on the basis of
seniority to act as the Dean of Faculty.

(2) The Dean shall preside over the meetings of the Faculty concerned at the
University.

(3) The Dean shall exercise such other powers and discharge such other
functions as may be prescribed by the Statutes or the Ordinances.

19. Registrar.- (1) The Registrar shall be appointed by the State
Government from among the officers belonging to the All India Semces or
Karnataka Administrative Services (KAS) (Senior Scale and above).

(2) The Registrar shall be the ex-officio Secretary of the Executive Council
and the Academic Council and a Member of the Finance Committee of the
University concerned.

(3) It shall be the duty of the Registrar,-

(i) to be the custodian of the records, the.common seal and such
other property of the University concerned as the Vice Chancellor,
or the Executive Council shall commit to his charge;

(ii) to issue notices convening the meetings of the Executive Council,
- the Academic Council or the Faculties, the Boards of Studies, and
of any Authority or Body of the University concerned and to keep

the Minutes of all such meetings;

(iii) to conduct the official correspondence of the Authorities or the
Bodies of which he shall be the Secretaty;

(iv) to supply to the Chancellor and to the State Government copies of
the Agenda of the meetings of the Authorities or the Bodies of the
University concerned as soon as they are issued and the Minutes
of the Meeting within a month of holding of the meeting.

(4) The Registrar shall exercise such other powers and perform such
other duties as may be provided by the Ordinances or Regulations and as may be -
allocated to him from time to time by the Vice Chancellor.

(5) The Registrar may be assisted by one or more persons at the level of
Deputy and Assistant Registrar based on the size or the range of act1v1tles of the
University.

20. The Controller of Examinations.- (1) The Controller of Examinations
shall be appointed for a tenure of two years, by the Executive Council of a
University from out of a panel of not less than three suitable persons recommended
by the Vice-Chancellor from among Professors having a minimum of five years of
experience in that post, in the Departments of Studies or Affiliated or Constituent
Colleges of the University or Principals of Affiliated or Constituent Colleges of the



16

University or Officers belonging to the Karnataka Administrative Services (KAS)
Senior Scale. '

(2) The Controller of Examinations shall be a Member of the Academic
Council of the University concerned. He may be an invitee at the Executive Council
and the Finance Committee Meetings, whenever required.

(3) The Controller of Examination shall be in-charge of the conduct of
examinations and all other matters incidental thereto and ancillary therewith and
shall perform such other duties as may be provided by the Statutes or Ordinances,
or as may be allocated to him by the Vice Chancellor.

(4) The Controller of Examination may be assisted by one or more
persons at the level of Deputy and Assistant Controller of Examinations, based on
the size or range of activities of the University.

21. The Finance Officer.- (1) The Finance Officer shall be whole time
officer of the University appointed by the State Government from among the
Officers in the cadre of Joint or Deputy Controller of State Accounts Department or
an officer of the rank of Deputy Accountant General having experience in audit,
accounting and financial administration.

(2) The tenure of appointment of the Finance Officer shall be three years and
the emoluments and other terms and conditions of appointment of the Finance
Officer shall be as provided in the Statutes.

(3) The Finance Officer shall, subject to the control of the Finance
Committee, exercise such powers and perform such duties and functions as may be
prescribed by the Statutes, the Ordinances and the Regulations or as may be
required from time to time by the Vice Chancellor. He shall be the ex-officio
Member-Secretary of the Finance Committee and an Invitee at meetings of other
Authorities or Bodies of the University as may be required.

22. Temporary Vacancy in the Office of the Registrar, the Controller of
Examination, or the Finance Officer.- (1) In the event of death, suspension or
temporary absence of the Registrar, the Controller of Examinations or the Finance
Officer, the Vice Chancellor may authorize any other suitable Officer of the
University to perform the duties of the Registrar, Controller of Examination or the
Finance Officer, as the case may be.

(2) Pending the appointment of a suitable Officer to. fill the vacancy in the
office of the Registrar, the Controller of Examinations or the Finance Officer, the
Vice-Chancellor may at his discretion authorize any other Officer of the University
to perform the duties of such vacant post till the new appointment is made. The
Vice-Chancellor shall immediately report the action taken by him under this sub-
section to the State Government.

23. The University Librarian.- The University Librarian shall be appointed
by the Executive Council of the University concerned on the recommendation of the
Board of Appointment constituted under the provisions of this Act. He shall
possess such qualifications and experience, exercise such powers and discharge
such duties and functions as may be prescribed by the Statutes. The emoluments
and terms and conditions of service of the University Librarian shall be such as
may be prescribed by the Statutes.

24, The Director of College Development Council.- The Director of College
Development Council shall be appointed in such manner and on such terms and
conditions of service, and have such powers, duties and functions as may be
provided by the Statutes.
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25. The Director of Physical Education.- The Director of Physical
Education shall be appointed in such manner and on such terms and conditions of
service, and have such powers, duties and functions as may be provided by the
Statutes. '

26. The Director of Planning, Monitoring, Evaluation Board.- The
Director of Planning, Monitoring and Evaluation Board shall be appointed in such
manner and on such terms and conditions of service, and have such powers,
duties and functions as may be provided by the Statutes.

27. The Director of Sponsored Research and Consultancy.- The Director
of Sponsored Research and Consultancy shall be appointed in such manner and on
such terms and conditions of service, and have such powers, duties and functions
as may be provided by the Statutes.

28. The Director of Students’ Welfare.- The Director of Students’ Welfare
shall be appointed in such manner and on such terms and conditions of service,
and have such powers, duties and functions as may be provided by the Statutes.

CHAPTER - IV

Authorities of the Universities

29. Authorities of the Universities.- The following shall be the Authorities
of each University, namely:-

(a) The Executive Council;

(b) The Academic Council;

(c) The Finance Committee;

(d) The Faculties;

(e) The Board of Studies;

(f) The Planning, Monitoring and Evaluation Board; and

(g) Such other Bodies as may by Statutes be declared to be the authorities
of the University;

30. The Executive Council.- (1) The Executive Council of each University
shall consist of following members, namely:-

(a) The Vice- Chancellor (Chairman);

(b) The Additional Chief Secretary or Principal Secretary or Secretary to
Government, Higher Education Department or his nominee not below the
rank of a Deputy Secretary;

(c¢) The Commissioner of Collegiate Education or his nominee not below the
rank of Joint Director for all Universities other than Visvesvaraya
Technological University;

(d) The Director of Technical Education or his nominee not below the rank of
Joint Director:

Provided that, the University has the Faculty of Engineering or
Technology;
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(e) One Dean of Faculty, nominated by the Vice-Chancellor of the University
concerned for a period of one year by rotation, according to seniority;

(f) Two persons nominated by the Chancellor from among eminent
academicians and scientists preferably Retired Vice Chancellors or
Directors of Institutes of National Importance or Professors of Universities
for a period of three years;

(g) Six persons nominated by the State Government, each one for a period of
three years having minimum qualification of Post Graduate Degree or
Bachelor Degree with Professional Qualification, of whom one each being
a person belonging to the Scheduled Castes or Scheduled Tribes,
Minority, Other Backward Classes and from the others; of these
nominees, one shall be a woman. (Two eminent persons specialized in
the field of Engineering and Technology to be nominated by the State
Government in case of Visvesvaraya Technological University):

Provided that six experts to be nominated by the State Government for the
special purpose University shall be as specified in Schedule IV.

Provided further that, no person who is presently in the employment of an
Affiliated College or in the University in whatever capacity shall be eligible for
nomination under this category,

Provided also that, out of six persons nominated by the State Government
to the Akkamahadevi Women's University, at least four shall be women.

(h) Two Professors of the University concerned nominated by the Vice-
Chancellor for a period of one year by rotation in the order of seniority:

Provided that one of these shall preferably be a woman;

(i) One distinguished alumnus of the University concerned nominated by
the Vice-Chancellor for a period of one year by rotation:

Provided that, no person who is in the present employment of an
affiliated College or in the University in whatever capacity shall be
eligible for nomination under this Section,;

) Two members of the Academic Council, other than the Deans and
Professors of the Post Graduate Departments of Studies in the University
and Principals nominated by the Vice Chancellor from amongst the
Members of the Academic Council, for a period of three years; and

(k) The Registrar shall be the Secretary.

(2) The Executive Council shall ordinarily have six meetings during an
academic year. The period between two consecutive meetings shall not normally
exceed eight weeks.

(3) The Vice- Chancellor in the case of urgency may convene Special meeting
of the Executive Council. The Statutes of the University may provide for the rules
and procedure for holding Meetings of the Executive Council.

(4) The Chancellor in consultation with the State Government may, by Order,
direct the University to hold the meetings of the Executive Council to discuss such
terms of reference as may be specified and the Vice Chancellor shall comply with
such directions.

31. Powers of the Executive Council.- (1) The Executive Council shall have
the powers to manage the affairs of the University and be responsible for the
orderly functioning of the University concerned.

Z-Tho
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(2) Without prejudice to the generality of the foregoing, the Executive Council
of a University shall have the following powers, functions and duties, namely:-

(2)

(b)

()

(2

(h)

1Y

to receive, acquire, hold, control, administer, manage and regulate the
funds and properties of the University concerned and for that purpose
appoint such agents as it may deem necessary and proper;

to cause to be maintained proper record of the properties and the
funds of the University and consider its annual accounts and audit
report for the past year and its budget estimates for the next year, as
put up by the Finance Committee before making recommendations on
them to the State Government;

to enter into, vary and cancel contracts on behalf of the University;

to administer and control the colleges, hostels, libraries, laboratories,
museums and other institutions established or maintained by the
University;

to recognize, regulate, supervise and control the residence and
discipline of students of the University within the campus, its annexes
and elsewhere to promote their health and wellbeing;

to create teaching and academic posts, such as Principals, Professors
including Honorary/ Emeritus/Adjunct Professors, Associate
Professors/Readers, Assistant Professors/ Lecturers and any other
posts of colleges and institutions maintained by the University, to
determine the number of such posts, to specify their duties and
conditions of service and take appropriate steps to recruit them as and
when necessary, based on the recommendation of the Academic
Council and as may be provided by the Statutes or Ordinances;

to create administrative, ministerial, other necessary posts and to
make appointments thereto in the manner as may be provided by the
Statutes or Ordinances; Subject to the approval of the State
Government and Chancellor

to institute fellowships, travelling fellowships, scholarships,
studentships, exhibitions, medals and prizes on the recommendations
of the Academic Council,

to regulate and enforce discipline among all categories of faculty, staff
and students within and outside its campuses, as provided by the
Statutes;

to consider and decide on the recommendations of the Academic
Council on the admission of colleges to affiliation;

to lay down and revise from time to time, the fee structure in respect of
tuition, research, examination, affiliation, inspection and others, as
may be provided by the Statutes;

to conduct University examinations, as may be provided by the
Statutes, Ordinances and Regulations.

(m)to appoint, subject to the provisions of Regulations/ Ordinances

examiners and moderators and if necessary to change or to remove
them and also to fix their fees, emoluments and travelling and other
allowances;



20

(n) to consider the recommendations of the Academic Council to confer
the honorary degrees, titles or other academic distinctions and forward
its decision to the Chancellor;

(0) to constitute, administer, maintain and regulate the working of the
Centres for Students’ Training & Placement, Publications &
Information, Sponsored Research and Consultancy, Intellectual
Property Rights, Continuing Education and other innovative activities;

(p) to delegate such of its powers, functions and duties to the Vice-
Chancellor as may be provided by the Statutes;

(g) to select a common seal for the University and to provide for its custody
and use;

(r) to arrange for the conduct of litigation by or against the University;
(s) to frame, enact, amend or repeal the Statutes;

(t) to exercise such other powers and perform such other functions and
duties as may be conferred or imposed upon it by this Act, Statutes,
Ordinances and Regulations;

Provided that, nothing contained in sub-section (2) shall be deemed to
confer on the Executive Council the power to revise the Pay-scales of any of
the employees or to grant any allowances or emoluments to them,;

Provided further that, the provisions pertaining to affiliated colleges
shall not be applicable to Unitary or non-affiliating universities.

32. The Academic Council.- (1) The Academic Council shall be the highest
Academic Body of each University and it shall have the following composition,
namely:-

(a)The Vice- Chancellor (Chairman);

(b) The Additional Chief Secretary or Principal Secretary or Secretary to
Government, Higher Education Department or his nominee not below
the rank of a Deputy Secretary;

(¢) The Commissioner of Collegiate Education or his nominee not below
the rank of Joint Director for all Universities other than the
Vishveshwarayya Technological University;

(d) The Principal Secretary or Secretary to Government, Kannada and
Culture Department or his nominee not below the rank of a Deputy
Secretary for only Kannada University;

(e} The Director of Technical Education or his nominee not below the
rank of a Joint Director provided the University has the Faculty of
Engineering or Technology;

(f) The Director of Pre-University Education or his nominee not below the
rank of Joint Director;

(g) Three eminent and experienced persons belonging to Research and
Development, Industry, Commerce, Banking or any other profession
nominated by the Chancellor in consultation with the State
Government for a term of three years each; :

(h) Five eminent and experienced persons nominated by the State
Government for a term of three years each from a panel of eminent
academicians of whom one each belonging to the Scheduled Castes or
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the Scheduled Tribes, the Other Backward classes, and the
remaining from the others of whom atleast one shall be a woman;

(i The Deans of all the Faculties of the University;

() Ten Professors of the Departments of Post Graduate Studies of the
University concerned nominated by the Vice-Chancellor by rotation in
the order of seniority, each for a term of one year, of whom three shall
be preferably women;(this clause shall not apply to Unitary
Universities and Special Purpose Universities);

(k) Ten Principals of Affiliated Colleges for all Universities nominated by
the concerned Vice-Chancellor by rotation in the order of seniority,
each for a one year term, with one of them being from an
autonomous College, one from a constituent College, if any, one
from a Government College, one from a private aided College, one
from a private unaided College and one from a women’s College:

Provided that, this clause shall not apply to unitary Universities
established for special purpose.

() Six persons nominated by the State Government for a term of three
years from amongst eminent educationists of whom one belonging to
the Scheduled Castes or the Scheduled Tribes, one belonging to the
Other Backward classes, one representing the women, one
representing the religious minority and two representing others;

(m)Three distinguished alumni of the University concerned nominated by
the Vice-Chancellor with the approval of the State Government for a
period of one years:

Provided that, six experts to be nominated by the State
Government for the Kannada University, Gangubai Hanagal Music
University, Janapada University and Karnataka Sanskrit University
shall be as specified in Schedule IV:

Provided further, that no person who is in the present employment
of an affiliated College or in the University in whatever capacity shall
be eligible for nomination under this Section,

(n) The University Librarian;

(o) The Director of Students’ Welfare;

(p) The Director of Training and Placement Centre;
(q) The Director of Physical Education;

(r} The Controller of Examinations;

(s) The Registrar shall be the Secretary; and

(t) The Finance Officer and the Directors of Planning, Monitoring and
Evaluation, College Development Council, Sponsored R&D and
Consultancy, as well as Continuing Education may be the invitees to the
Meetings of the Academic Council.

(2) The Academic Council shall normally meet four times during an
academic year, so that the period between two consecutive meetings shall not
exceed twelve weeks:
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Provided that, the Vice-chancellor may constitute an adhoc committee for
any of the emergent issue to be decided on behalf of Academic Council:

Provided further that the Minutes of such Meetings of the adhoc committee
including the decisions taken are put up at the next immediate Meetings of the
Academic Council for ratification:

(3) The Vice- Chancellor may convene Special Meetings of the Academic
Counci], in the case of urgency.

(4) The Statutes may provide for procedure for holding the Meetings of the
Academic Council and the ad-hoc Committee.

(5) The Chancellor or the State Government may, by order, direct the
University to hold the meetings of the Academic Council to discuss such terms of
reference as may be specified and the Vice Chancellor shall comply with such
directions.

33. Powers of the Academic Council.- (1) The Academic Council shall have
the control and general regulation of, and be responsible for the maintenance of
standards of instruction, education and examination of the University. [t shall also
be responsible to generally advise the University on all academic matters;

(2) Without prejudice to the generality of the foregoing and subject to such
conditions as may be specified by or under the provisions of this Act, the Academic
Council shall exercise the following powers, functions and duties, namely:-

(a) to make proposal for issue of Ordinances relating to academic matters;

(b) to make Regulations regarding the courses of study, grant of exemptions
from approved courses, scheme of examinations including the conditions
on which the students shall be admitted to them, equivalence of
examinations, declaration of the results of examinations and the award of
degrees, diplomas, certificates or other academic distinctions, in so far as
they are not covered by the Ordinances;

(c) to establish and maintain departments of research and specialized studies;

(d) to arrange for coordination of studies and of the teaching-learning process
in colleges and in recognized institutions;

(e} to formulate schemes for promoting research and other specialized studies
and activities within the University, its affiliated colleges and recognized
institutions and make suitable provision to undertake this and also to
disseminate the results thereof;

(f) to make proposals for allocating subjects to the Faculties and to assign its
own members to the Faculties;

(g) to make proposals for the institution of posts of Professor, Associate
Professor or Reader, Assistant Professor or Lecturer and other teachers
required by the University and for prescribing the duties of such posts;

(h) to make proposals for the institution of and award of fellowships, travelling
fellowships, scholarships, studentships or exhibitions;

(i) to review from time to time, the broad academic policies and programmes of
the University and to suggest measures for improving and developing them
further;

(j) to amend or repeal any Regulation;

(k) to nominate members to the various Authorities of the University; and
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() to exercise such other powers and perform such other functions and duties
as may be conferred or imposed on it by this Act, the Statutes, Ordinances
or Regulations made there under.

34. The Finance Committee.- (1) The Finance Committee of each
University shall have the following composition, namely:-

(a) The Vice-Chancellor (Chairman);

(b) The Additional Chief Secretary or Principal Secretary or Secretary to
the Government, Finance Department or his nominee not below the
rank of Deputy Secretary;

(c) The Additional Chief Secretary or Principal Secretary or Secretary to
the Government, Higher Education Department or his nominee not
below the rank of Deputy Secretary;

(d) One expert in University finance or accounting service nominated by
the Chancellor from a panel put up by the Vice-Chancellor;

(e) One Member of the Executive Council nominated by the Vice
Chancellor of the University concerned;

(f) The Registrar shall be member; and
(g) The Finance Officer shall be the Member Secretary.

(2) The Finance Committee shall meet at least four times during an academic
year, so that the period between two consecutive meetings shall not exceed twelve
weeks.

(3) The Finance Committee shall have the following powers, functions and
duties, nameiy:-

(a) to scrutinize the annual budget estimates and the annual accounts of the
University, review the yearly audit reports and make recommendations
thereon;

(b) to scrutinize all proposals of the University involving expenditure in
excess of budgetary provision; for which no provision is made in the
budget, including creation, up gradation and abolition of posts in the
University and make recommendations thereon;

(c) to plan practical and implementable strategies for mobilizing funds for
the University and also make proper plans for investment of excess funds
at the disposal of the University and make recommendations thereon;

(d) such other functions as may be prescribed by the Statutes;

Provided that the above recommendations are placed at the meetings of the
Executive Council and for its consideration;

(4) Notwithstanding anything contained in sub-section (2), the Vice-
Chancellor may in case of urgency and for reasons to be recorded in writing, incur
without the approval of the Finance Committee, any expenditure up to a limit as
specified in the Statutes in any one case for which no provision is made in the
budget or which is in excess of the provisions made in the budget;

Provided that, such expenditure shall be placed before the Finance
Committee for ratification at its immediate next quarterly meeting;
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Provided further that, the incurring of expenditure by the Vice-Chancellor is
not satisfactory, the Finance Committee may refer it to the Chancellor, whose
decision in the matter is final.

35. The Faculties.- (1) The University shall have the Faculties of Arts,
Science, Commerce, Management, Education, Engineering, Technology and such
other as may be prescribed by the Statutes, from time to time:

Provided that, special purpose Universities shall have faculties to match
their objects.

(2) The constitution, powers and functions of the Faculties shall be as
provided by the Statutes.

36. The Boards of Studies.- (1) There shall be a Board of Studies for every
subject or a group of subjects, as may be prescribed by the Ordinances at each
University:

Provided that, the Executive Council may constitute a separate Board of
Studies for Under-Graduate Studies and another for Post-Graduate Studies.

(2) Without prejudice to the provisions of sub-section (1), the constitution,
powers, functions and  duties of the Boards of Studies shall be as may be
provided by the Statutes.

37. The Planning, Monitoring and Evaluation Board.- (1) There shall be a
Planning, Monitoring and Evaluation Board at each University, to plan the
Academic courses, Research programmes, inter-disciplinary activities, interaction
with outside agencies for training, extension and research and to monitor from time
to time the implementation of programmes and activities formmulated by it.

(2) The constitution, powers and functions of the Planning, Monitoring and
Evaluation Board shall be as provided by the Statutes.

38. The Board of Appointment of Examiners.- (1) There shall be a Board
of Appointment of Examiners constituted for each Faculty of a University for the
purpose of preparing a list of Examiners each year.

(2) The constitution, powers and functions of the Board of Appointment of
examiners shall be as provided by the Statutes.

39. Other Boards, Committees and Councils.- (1) The University may
establish such other Boards, Committees and Councils as may be provided by the
Statutes from time to time.

(2) The constitution, functions, powers and duties of the Boards, Committees
and Councils established under sub-section (1), shall be as prescribed by the
Statutes.

40. The Term of Office of the Members of the Executive Council and the
Academic Council.- (1) Save as otherwise provided, the term of Office of the
Members other than Ex-Officio Members of the Executive Council and the
Academic Council shall be three years.

(2) Notwithstanding anything contained in this Act, the Executive Council
and the Academic Council shall be reconstituted simultaneously by the Vice-
Chancellor once in three years.
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41. Restriction on Holding the Membership of the Authorities.- (1) Any
member nominated to any of the Authorities under this Act shall hold Office during
the pleasure of the nominating Authority concerned.

(2) Any person nominated to any of the authorities shall hold office only for one
term and shall not be nominated for a second term to any other Authority.

(3) Every member nominated to any of the Authorities of the University shall
have the duty to report to the nominating Authority, the irregularities if any, that
may come to his notice.

(4) Any member nominated to any of the Authorities shall be liable to be
removed from such membership at any time by the Chancellor in consultation with
the State Government on the ground of misbehavior, misconduct or otherwise after
holding an enquiry:

Provided that any ex-officio member of the Executive Council or the Academic
Council shall cease to hold the membership on the attainment of superannuation.

(5) Save as otherwise provided in this Act, no person who is not a graduate of
any University established by law shall be eligible for nomination as a member of
any of the Authorities under this Act.

(6) Notwithstanding anything contained in this Act but save as otherwise
provided any employee of the University, both teaching and nonteaching or
ministerial or any person in the management of an affiliated College in whatever
capacity, shall not be eligible for nomination as a member of any of the Authorities
under this Act.

CHAPTER -V
STATUTES, ORDINANCES, REGULATIONS AND RULES

42. Statutes.- (1) Subject to the provisions of this Act, the Statutes may
provide for all or any of the following matters relating to a University, namely:-

(a) the constitution, powers, functions and duties of the Authorities of the
University and such other Bodies as may be declared to be Authorities of
the University from time to time.

(b) the appointment, continuance in office or withdrawal or removal of
members of the said Authorities or Bodies, including the continuance in
Office of the first members and the filling of vacancies of members and
all other matters relating to those Authorities or Bodies of which it may
be necessary or desirable to provide.

(c) the conferment of honorary degrees.

(d) holding of convocations for conferring degrees and diploma; and issue of
degree certificates in case of urgency before convocation.

(e) the withdrawal of degree, diploma, certificate and other academic
distinctions.

(f) the establishment, maintenance and abolition of faculties, departments,
hostels, colleges and institutions.
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{g) the conditions under which Colleges may be affiliated as affiliated
Colleges, autonomous Colleges either individually or in clusters and
recognized as research centres and such affiliation may be withdrawn:

Provided that, nothing in this clause shall apply to the Unitary
University.

(h) the conditions under which institutions may be conferred the status as
recognized institutions for research purposes.

(i) the institution of fellowshlps scholarships, studentships, exhibitions,
medals and prizes.

(§) the institution, suspension or abolition of posts of Professors including
Honorary or Emeritus or Adjunct Professors, Associate Professors or
Readers, Assistant Professors or Lecturers, ministerial and non-teaching
posts of University departments and constituent colleges.

(k) creation of posts of University departments and constituent colleges.

() the method of recruitment of teachers in the Universities and affiliated
Colleges:

Provided that, the scales of pay of the employees excluding those who are
drawing University Grants Commission scales of pay shall be
commensurate with the scales of pay applicable to State Government
employees.

{m)the acceptance and management of bequests, donations and
endowments.

(n) the regulation of admissions, fee structure in the University and in the
affiliated Colleges and for admissions to the examinations, degrees and
diplomas of the University.

(o) fees to be charged for the services rendered by the University.

(p) the methodology of administering sponsored research, consultancy,
patents and intellectual property rights, continuing education and other
extension services in the University Departments, constituent and
affiliated Colleges.

(q) the conditions of service including determination of Seniority of the
employees of University Departments or constituent and affiliated
Colleges, including the emoluments; and

(r) all other matters which by this Act are to be or may be provided for by
the Statutes.

(2) The Statutes shall come into force only from the date of their assent to by
the Chancellor or on such other date as the Chancellor may direct.

(3) The Statutes governing the conditions of service of employees including the
‘emoluments shall be in conformity with the policy of the State Government.

(4) The State Government shall circulate model Statutes to all the
Universities. The model Statutes framed and circulated by the State Government
shall be adopted and enforced by the respective Universities. For framing such
Statutes a Committee of Experts may be constituted by the Karnataka State Higher
Education Council which shall submit the draft Model Statutes to the State
Government for taking further action in the matter.
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43. Enactment of Statutes and their making.- (1)The Executive Council of
each University may, from time to time, make new or additional Statutes or may
amend or repeal the Statutes referred to above:

Provided that, the Executive Council shall not make, amend or repeal any
Statutes affecting the status, powers or constitution of any Authority of the
University until such Authority has been given an opportunity of expressing an
opinion in writing on the proposed changes, and any opinion so expressed shall be
considered by the Executive Council.

(2) Every new Statute or addition to the Statutes or any amendment or repeal
of a Statute shall be submitted to the Karnataka State Higher Education Council
which shall consider the same and forward the same along with its opinion to the
State Government. The State Government may with or without modification
recommend the same to the Chancellor within two months for assent, who may
assent thereto or withhold assent or remit it to the Executive Council for
reconsideration within two months.

(3) Any Statute shall have no validity unless it has been given assent by the
Chancellor.

(4) The Executive Council may take up for consideration the draft of a
Statute either on its own motion or on a proposal made by the Academic Council.
When the draft is not proposed by the Academic Council, the Executive Council
shall obtain the opinion of the Academic Council thereon before considering the
same.

(5) The Executive Council shall obtain the opinion of the Finance Committee
in respect of such of the Statutes involving financial implications.

(6) The Executive Council, if it thinks necessary, may also obtain the opinion
of any Officer, Authority or Body of the University in regard to the draft of the
Statute before taking it up for consideration.

44. Ordinances.- (1) Subject to the provisions of this Act and the Statutes,
the Ordinances may provide for all or any of the following matters, namely:-

(a) the admission of students in the University Departments, constituent and
affiliated Colleges and their enrolment as such;

(b) the courses of study for all degrees, diplomas and certificates of the
University;

(c) the introduction of semester scheme, choice-based-credit-system modern
grading practices and other innovations in evaluating students
performance

(d) the degrees, diplomas and certificates and other requirements for the
same and the measures to be taken relating to the granting and obtaining
the same;

(e) the conditions relating to the award of fellowships, scholarships,
studentships, exhibitions, medals and prizes;

(f) the conduct of examinations, including the terms of office and the duties of
examining bodies, examiners and moderators;

{g) the conditions of residence of the students of the University;

(h) the special arrangements, if any which may be made for the residence,
discipline and teaching of women and persons with disability students
and prescribing for them special course of study where necessary.
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(i) the regulating of giving religious instruction;

(j) the management of Colleges and other institutions founded or maintained
by the University;

(k) the supervision and inspection of Colleges and other institutions affiliated
to the University or recognized by the University;

() the conditions for recognition of hostels not maintained by the University;

(m) the health and discipline of, and disciplinary proceedings against,
students in the University and in the affiliated colleges and other
institutions;

(n) the regulations to be observed and enforced by the Colleges and
recognized institutions in respect of transfer of students; and

(o) all other matters which by this Act or by the Statutes are to be or may be
provided for by the Ordinances:

Provided that, nothing pertaining to affiliated colleges shall apply to non
affiliating unitary university.

(2) No Ordinance shall be made for amending any of the Regulations or the
Statutes in force.

45. Procedure for making of Ordinances.- (1)The Ordinances may be made
by the Executive Council in the manner hereinafter provided.

(2) In making the Ordinances, the Executive Council shall consult,-

(a) the Board or the Boards of Studies concerned when such Ordinances
affect the duties of examiners; and

(b) the Academic Council when such Ordinances affect the courses of
study, semester scheme or credit system, conduct or the standard of
examinations or the conditions of residence of students.

(3) The Executive Council shall not have power to amend the draft of any
Ordinance proposed by the Academic Council but it may reject the proposal or
return the draft to the Academic Council for reconsideration, either in whole or in
part together with such amendments as the Executive Council may suggest.

(4) All Ordinances made by the Executive Council shall have effect from such
date as it may direct, after obtaining the approval of the Chancellor. But every
Ordinance shall be submitted to the Chancellor within two weeks of making thereof
for his approval. The Chancellor, may, within four weeks of the receipt of the
Ordinance, by order, direct, that the operation of any Ordinance be suspended, if
necessary and shall as soon as possible inform the Executive Council of his
objection to it. He may after receiving the comments of the Executive Council either
withdraw the order of suspension or disallow the Ordinance. His decision in the
matter shall be final:

Provided that in the case of an Ordinance containing a proposal which has
financial implications, the Chancellor shall consult the State Government before
according his approval.

(5) Where the Executive Council has rejected the draft of an Ordinance
proposed by the Academic Council, the Academic Council may appeal to the
Chancellor.

(6) The Chancellor may, after obtaining the comments of the Executive
Council, either reject the appeal or approve the Ordinance as proposed by the
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Academic Council. Thereupon the Ordinance shall have effect as if made by the
Executive Council.

(7)The first Ordinance shall be made by the Vice chancellor with the previous
approval of the Executive Council and the Ordinance so made may also be
amended, repealed or added at any time by the Executive Council in the manner
provided for in the Statutes.

46. Regulations.- (1) The Academic Council may make the Regulations
consistent with this Act, the Statutes and the Ordinances providing for exercising
all or any of the powers enumerated in this Act and particularly for the following
matters, namely:-

(@) the admission of students to the University departments, constituent
colleges and affiliated colleges;

(b) the recognition of examinations and degrees of other Universities as
equivalent to the examinations and degrees of the University;

(c} the University courses and examinations and conditions on which students
of the University or the affiliated colleges or other university institutions
shall be admitted to examinations or degrees, diplomas and other
certificates of the University; and

(d) the grant of exemptions.

(2) All Regulations made by the University shall be in conformity with the
directions issued by the National Regulatory Bodies as the case may be. Further
they shall not be contrary to the orders issued by the State Government and the
Statutes approved by the Chancellor in consultation with the State Government.

(3) Every Regulation shall come into force with immediate effect after the
approval by the Executive Council.

47. Power to make rules.- (1) The Government may, by notification and
after previous publication make rules for carrying out all or any of the purposes of
this Act in particular, the constitution powers and functions of the Common Board
of Selection of persons for direct recruitment, Higher Education Infrastructure
Development Board and University Review Commission.

(2) Every rule made under this Act shall be laid as soon as may be after it is
made before each House of the State Legislature while it is in session for a total
period of thirty days which may be comprised in one session or in two or more
successive sessions, and if, before the expiry of the session immediately following
the session or the successive sessions aforesaid, both Houses agree in making any
modification in the rule or both Houses agree that the rule should not be made, the
rule shall thereafter have effect only in such modified form or be of no effect, as the
case may be, so however, that any such modification or annulment shall be without
prejudice to the validity of anything previously done under that rule.

CHAPTER VI
FINANCE AND ACCOUNTS

48. University Funds.- (1) The amounts received from any of the following
sources shall form part of the University Fund at each University,-

(a) any contribution or grant made by the University Grants Commission or
the Central Government;



30

(b) any contribution or grant made by the State Government;

(c}) any bequests, donations, endowments or other grants made by private
individuals or institutions;

(d) the income received by the University from fees and charges;

(e) any contribution or bequests from the Industries, traders or
entrepreneurs;

(f) any contribution or endowments from foreign Governments or any foreign
Institutions or companies subject to any law for the time being in force;
and

(g) the amounts received from any other source.

(2) The said fund shall be kept in a Scheduled Bank as defined in the
Reserve Bank of India Act, 1934, or in a corresponding new bank constituted under
the Banking Companies (Acquisition and Transfer of Undertakings) Act, 1970 or
may be invested in securities authorized by the Indian Trusts Act, 1882, as may be
decided by the Executive Council.

. (3) The funds and income of the University shall be solely utilized for
achievement of the objects of the University and no payment shall be made to the
trustee or members by way of profit, interest or dividends etc

(4) The said Fund may be employed for any of the purposes of the University
in the manner provided by the Statutes.

49. Dissolution or winding up of the university.- In the event of
dissolution or winding up of the University, the assets remaining as on the date of
dissolution shall under no circumstances be distributed among the members of the
Executive Council or Finance Committee, but the same shall be transferred to
another University whose objects are similar to that of this University.

50. Annual Accounts and Audit.- (1) The Annual Accounts of the
University shall be prepared under the direction of the Executive Council.

(2) The Annual Accounts so prepared shall be considered by the Finance
Committee at its next earliest meeting. The Finance Committee may pass a
resolution with reference thereto and communicate the same to the Executive
Council. The Executive Council shall consider the suggestions made by the Finance
Committee and take such action thereon as it thinks fit and shall inform the
Finance Committee at its next meeting the action taken by it or the reasons for not
taking action.

(3) The Annual Accounts of the University shall be audited by the Controller
of State Accounts once in a year, preferably in the month of April.

(4) The Annual Accounts so audited shall be placed before the Finance
Committee and the Executive Council along with audit report and thereafter
transmitted to the State Government with comments before the end of September
in each year. The State Government shall lay the same before both Houses of the
State Legislature at their next earliest session.

51. Financial Estimates.- (1) The Executive Council shall prepare with
the assistance of the Finance Officer before such date as may be prescribed by the
Statutes, the financial estimates for the ensuing year and get them scrutinized by
the Finance Committee and place the same before the Executive Council.

(2) The Executive Council may, in cases where expenditure in excess of
the amount provided in the budget is to be incurred or in cases of urgency, for
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reasons to be recorded in writing, incur the expenditure subject to such restrictions
and conditions as may be specified in the Statutes. Where no provision has been
made in the Budget in respect of such excess expenditure, a report shall be made
to the Finance Committee for its consideration and advice at its next meeting.

(3) The Budget Estimates of the University shall be prepared keeping in
view the anticipated grants from the State Government and all other sources
including the mobilization of its resources. However, supplementary Budget
Estimates may be placed before the Executive Council in October every year in
anticipation of any additional grants; but, no expenditure on this part shall be
incurred unless such additional grants are received.

(4) The University shall, without the prior approval of the State
Government, not divert for other purposes earmarked funds or revise the scales of
pay of its staff or implement any scheme which involves any matching contribution
from the State Government or a scheme which imposes a recurring liability on the
State Government after the assistance from the sponsoring Authorities ceases:

Provided that, no prior approval is necessary where a scheme or a
programme which imposes a recurring liability on the University, but funded by the
University Grants Commission, or the Central Government is met out of the
interest derivable from a corpus or contribution or donation or endowment
instituted by private sector or industry or individual or institutions and such a
recurring liability does not cast any burden on the State Government and the entire
expenditure in that respect is met out of the University funds.

52. Powers of Government to direct Audit.- (1) The State Government shall
have the power to direct, whenever deemed necessary,-an Audit of the Accounts of
the University, including those of the institutions managed by it, by such auditors
as it may specify. A

(2) Whenever the Accounts of the University are audited by the Accountant
General and the report thereof with observations or in respect of the items held for
want of clarifications are made available to the University for further comments or
remarks, the University shall within thirty days from the date of receipt of such
report, furnish its comments or remarks to the Accountant General through the
State Government.

53. Annual Report.- (1) The Executive Council shall prepare the Annual
Report containing all the particulars highlighting the activities of the University, its
targets and achievements concerning each financial year and submit the same to
the Academic Council before 30th of June of every year. The Academic Council
may pass resolutions thereon and forward the same to the Executive Council. The
Executive Council shall then take action in accordance therewith. The action taken
thereon shall be intimated to the Academic Council at its next meeting. The Annual
Report shall also be uploaded on the University Website regularly.

(2) Copies of the Annual Report incorporating the resolutions of the Academic
Council and a report of the actions taken by the Executive Council of the University
shall be forwarded to the State Government before 30th of September every year.
The State Government shall lay the same before both the Houses of the State
legislature at their next sessions.
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CHAPTER VII
VACANCIES IN THE AUTHORITIES

54. Vacating of Office.- (1) Any member other than the ex-officio member of
any Authority or Body of the University may resign his Office. The letter of
resignation written in hand by the member shall be sent to the Vice-Chancellor.
Such resignation shall take effect immediately on its acceptance and
communication to the member concerned.

(2) No member of the Authority or Body of the University who is elected,
appointed or nominated in his capacity as member of a particular electorate or
Body or as teacher or where expressly stated so, as the holder of a particular
appointment shall continue to be a member of such Authority or Body on his
ceasing to be member of the particular electorate or Body or teacher or the
holder of that particular appointment:

Provided that, a teacher who is continued on attaining superannuation till the
end of the academic year on re-employment basis, shall also cease to be a member
of such Authority or Body on attainment of superannuation.

(3) A Member of any Authority or Body of the University shall cease to be a
Member on his being convicted by a Court of law for any offence involving moral
turpitude.

(4) A member of any Authority or Body of the University shall also cease
to be a Member on his being found guilty of any misconduct by an Inquiry
Committee constituted by the Vice-Chancellor. However, the aggrieved Member
shall be free to appeal to the Chancellor whose decision on this matter shall be
final:

Provided that, during the pendency of the appeal, the membership of such
Member shall be held in abeyance;

Provided further that, any Member removed under sub-sections (3) and (4)
shall not be appointed to any Authority or Body of any University established and
incorporated under this Act.

55. Filling of Vacancies:- All vacancies among the Members, other than the
ex-officio Members of any Authority or Body of the University arising by reasons of
death, resignation, removal or otherwise shall be filled as soon as conveniently may
be, by the person or Body that nominated, the Member whose place has become
vacant and the person so appointed, nominated, elected or co-opted shall be a
member of such Authority or Body for the residual period for which the Member in
whose place the person is appointed, nominated elected or co-opted would
otherwise have continued in office.

CHAPTER VIII

APPOINTMENT OF TEACHERS AND OTHER EMPLOYEES OF THE
UNIVERSITIES

56. Appointment of Teachers, University Librarians, and Directors of
Physical Education.- (1) There shall be a Common Board of Selection of persons
for Direct Recruitment of Assistant Professors or Assistant Librarians or Assistant
Physical Education Instructors, in all the Universities of the State.
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2) The composition of the Board of Appointment in a University and the
procedure of making such appointments to a University shall be as follows,
namely:-

(@) three persons who have been the Vice Chancellors of the State
Universities of whom one shall be nominated as the Chairperson by the
State Government.

(b) two eminent academic experts in subjects concerned from out of panel of
names recommended by the Universities.

(c) the State Government shall nominate the Secretary of the Board from
among persons belonging to IAS or KAS (Super Time Scale) Officers.

(3) The powers, functions of the Board and the method of selection and
allotment of selected candidates to any University shall be as per rules made in this
behalf by the State Government.

(4) The Head quarters of the Board shall be at Bangaluru.

57. Appointment in Accordance with the Promotion Schemes.-(1)
Notwithstanding anything contained in section 56 the rules and notifications of the
State Government issued from time to time, for reservation of appointments and
posts shall be followed in the matter of promotions. Besides, the Scheme governing
promotions as prescribed by the Statutes adopting the Schemes evolved by the
University Grants Commission, All India Council for Technical Education and other
Statutory Regulatory Bodies shall be followed.

(2) The selection procedure shall be as provided by the Statutes and
supplemented by the norms and guidelines of the Statutory Regulatory Authorities,
like the University Grants Commission.

58. Appointments to Part-Time Posts.- (1) There shall be a Board of
Appointment for selecting persons for appointment as part-time Professors
including Honorary or Adjunct Professors, Associate Professors or Readers,
Assistant Professors or Lecturers, in the University.

(2) The composition of such a Board of Appointment and the procedure of
making such appointment to a University shall be as provided for by the Statutes.

59. Temporary Appointment.- (1) Notwithstanding anything in sections 56,
57 and 58, the Vice-Chancellor may make temporary appointments of not more
than one year duration to posts of Assistant Professor/ Lecturer and such non-
teaching staff as may be specified in the Statutes where such posts are either
temporary or appointments to such posts cannot be made in accordance with
sections 56, 58 and 59 without delay.

(2) The appointments under sub-section (1), shall be made only against
sanctioned posts, and in the manner provided for by the Statutes.

60. Appointment of Non-Teaching, Ministerial and Other Staff.- (1) There
shall be constituted a Common Board of Appointment for all the Universities in the
State for selection of candidates to non-teaching, ministerial and other posts.

(2) The powers, functions of the Board and the method of selection and
allotment of selected candidates to any University shall be as per rules made in this
behalf by the State Government.
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CHAPTER IX
INTER-UNIVERSITY TRANSFER OF EMPLOYEES

61. Transfer of Employees.- (1) Notwithstanding anything contained in any
contract, agreement or in any other law for the time being in force and the
conditions of service applicable to the employees of the University, the Chancellor
in consultation with the Vice-Chancellor may for administrative reasons or on the
request of the employee, transfer any employee holding any post in a University to
any other University established under this Act and the employee so transferred
shall carry with him such conditions of service as may be specified in the order of
transfer. Such employee shall on transfer be deemed to have been appointed by the
Competent Authority of the University to which he is transferred. However where a
person is transferred on the request of the employee he shall forgo the seniority the
person enjoyed before the transfer.

Provided that an employee so transferred shall have an option to retain
his lien in the University in which he was initially appointed or for absorption in
the University to which he is transferred.

(2) For the purpose of ordering such a transfer of employees under sub-
section (1}, the Chancellor shall be deemed to be the Appointing Authority in
respect of posts held by the employees so transferred.

(3) The employee so transferred for administrative reasons in public interest
shall be eligible for counting of his previous service for purpose of seniority,
travelling allowance, transfer grants and cost of transportation of personal effects
as admissible to the employees of the State Civil Services, at the scales applicable
to the corresponding posts.

(4) The seniority of an employee so transferred in public interest and for
administrative reasons who has not opted to retain his lien in the University in
which he was appointed shall be determined with reference to the date of his initial
appointment in the respective cadre or post:

Provided that the transferee shall not carry the post with him to the
University where he stands transferred.

CHAPTER X
AFFILIATION OF COLLEGES AND RECOGNITION OF INSTITUTIONS

62. Application 6_f provisions of this Chapter.- Nothing contained in this
chapter shall apply to the Special Purpose non-affiliating Unitary Universities.

63. Affiliation of Colleges.- (1) Colleges within the University jurisdictional
area shall on satisfying:the conditions specified by it be affiliated to the University
as Affiliated Colleges of the University.

(2) The conditions for affiliation and the procedure of affiliating such
colleges to a University other than unitary University shall be as provided by the
Statutes.

64. Restriction on Admission of Students in a New College.- (1) The
admission of students shall not be made by a new College seeking affiliation to the
University or by an existing College seeking affiliation to a new course of study or in
excess of the stipulated intake capacity, unless, as the case may be, affiliation has

*i-'tb—o



35

been granted by the University to a new College or to a new course in the existing
Affiliated College in respect of such a course of study or for variation of the
stipulated intake.

(2) Action shall be taken against any College contravening the provisions of
sub-section (1), in accordance with the provisions of the Karnataka Prohibition of
Admissions of Students to Un-recognized and Un-Affiliated Educational Institutions
Act, 1992 (Karnataka Act 7 of 1993)

65. Restriction for Appearing in the Examinations.-

(a) a student whose admission has become invalid or whose admission has
not been approved by the University shall not be eligible to appear for
the examinations conducted by either the College or the University.

(b) a student who has been admitted to a College or course of study in
excess of the prescribed intake capacity shall not be allowed to
continue his studies/take his examination in another college approved
by the University. .

Any dispute in this regard shall be referred to the Chancellor, whose
decision on this matter shall final and binding.

(c) the College or Institution which has admitted such ineligible students
shall be liable for punishment as per the Statutes.

66. Permanent Affiliation.- A College which has been affiliated
continuously for a period of not less than five years and has fulfilled all the
conditions of affiliation and attained the academic standards and excellence and
also the administrative standards as stipulated by the University from time to time,
shall be eligible for the grant of permanent affiliation. The procedure to be followed
in this behalf shall be as prescribed in the Statutes.

67. Withdrawal of affiliation.- (1) The rights conferred on a college by
affiliation, either temporary or permanent, may be withdrawn in whole or in part or
modified, if the college has failed to comply with any of the provisions of this Act or
the college has failed to comply with any of the conditions of the affiliation or the
college is conducted in a manner prejudicial to the interest of the education.

(2) A motion for the withdrawal or the modification of such rights shall be
initiated only in the Executive Council. Any member of the Executive Council,
including ex-officio member who intends to move such a motion shall give a notice
of it in writing setting out the grounds on which such a motion is made.

(3) Before taking the said motion into consideration, the Executive Council
shall send a copy of the said notice to the principal of the college concerned
specifically intimating that any representation in writing on the motion shall be
submitted by the college within a period to be specified in such intimation and the
same will be considered by the Executive Council.

(4) The period so specified in sub-section (3) may if so expedient be extended
by the Executive Council upto a reasonable time.

(5) On receipt of the representation or on the expiry of the period referred to
in the preceding sub-sections, the Executive Council after considering the notice of
motion, the grounds set out therein and the representation received thereon and
after such inspection by a Committee constituted and authorised by it in this
behalf and after such further enquiry as may appear to it to be necessary pass a
resolution regarding the reasons there for and shall transmit it to the Academic
Council.
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(6) On receipt of the report under sub-section (5), the Academic Council shall,
after such further enquiry, if any, as may appear to it to be necessary, record its
opinion and refer back to the Executive Council.

(7) The Executive Council after considering the resolution of the Academic
Council, shall pass a final resolution recommending the withdrawal of affiliation.
Such a resolution shall not be deemed to have been passed by the Executive
Council unless it has obtained the support of two thirds of the members present at
a meeting.

(8) The Registrar shall submit the proposal with all the documents including
the notice of motion, the reply of the college, resolutions of the Executive Council
and the Academic Council to the State Government for taking decision.

(9) The State Government after such further enquiry, as may appear to it to
be necessary may direct the University to withdraw the affiliation in whole or in
part or as modified and as applicable from a particular academic year or to reject
the proposal.

(10) The University shall on receipt of such direction pass formal order in
accordance with such direction.

(11) The students of a college, the affiliation of which has been withdrawn in
whole or in part shall be accommodated in the nearby colleges by the University by
increasing the intake in respect of particular course of study to the extent of such
students to be accommodated. All the documents in respect of such students shall
be transferred from the college in respect of which the affiliation has been
withdrawn to the college to which they are transferred by the University.

68. Autonomous College.- (1) Notwithstanding anything contained in this Act
or the Statutes, Ordinances and Regulations made thereunder, the University may,
with the prior concurrence of the State Government designate for such period as
may be specified, an affiliated college, department or units as an Autonomous
College for any course of study, after following the procedure and subject to such
conditions as may be specified in the Statutes made in this behalf and with a view
to improve the quality of education and to introduce new and relevant courses of
study.

(2) Subject to Statutes made in this behalf an Autonomous College so
designated shall be entitled to design the courses of studies, devise appropriate
teaching methods, devise methods of evaluation examination and tests pertaining
to the award of the degree or diploma by the University and frame rules of
admission of students. '

(3) Subject to such periodic review as may be prescribed in the Statutes, the
University may, with the prior concurrence of the State Government, continue the
designation of the Autonomous College for such further period as may be specified
or cancel such designation.

(4) The Statutes for this purpose shall be made in consultatlon with the
Academic Council of the University and shall provide for,-

(a)the manner in which and the conditions subject to which an affiliated
college, department or unit may be designated as Autonomous College or the
designation of such college may be cancelled;

(b) matters incidental to the administration of an Autonomous College
including the constitution or reconstitution, functions, powers and duties of the
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Governing Body, Academic Council, Board of Studies and Board of Examiners of
the Autonomous College;

(c}) matters relating to admission of students;

(d) periodic review for continuance or cancellation of designation of
Autonomous College;

(e) such other matters as may be relevant to the working of an Autonomous
College including the matters mentioned in subsection (2).

69. Voluntary Closure of Affiliated College or Course.- (1) The
management of an Affiliated college which intends to close down the college or a
course in view of its incapacity or financial viability or breakdown of the
management, shall give a notice in writing of not less than three months prior to
the intended closure of the college to the University and to the State Government,
stating the reasons therefor.

(2) The application for closure of the college or a course shall be considered
by the Academic Council and the Executive Council and pass appropriate
resolutions thereon.

{(3) The Registrar shall transmit the application and the resolutions of the
Academic Council and the Executive Council to the Government which shall on
consideration of the same issue directions either to permit the closure or to reject
the closure to the University and the University shall on receipt of such directions
pass orders accordingly.

(4) The management shall not close down the college or a course during the
currency of the academic year, and until the annual examinations conducted by
the University in respect of the course of study are over and a formal order has
been issued by the University to do so.

(5) The students of such closed colleges shall on transfer be accommodated
in the nearby colleges by the University by increasing the intake in respect of
particular course of study to the extent of such students to be accommodated from
such closed college and all documents in respect of each student shall be
transmitted to the college in which such students are admitted.

(6) If within ninety days after the expiry of the term of notice under
subsection (1), the State Government does not issue any direction either permitting
or rejecting the closure it shall be deemed subject to the provisions of sub-section
(4), that the management is permitted to close down the college or the course as the
case may be.

70. Recognition of Certain Institutions.- (1) Any institution situated
within or outside the University area other than a College which conducts research
or specified studies or specialized studies may be recognized by the Executive
Council as a recognized institution for such purpose and for such time period, in
such manner and subject to such conditions as may be prescribed by the Statutes.

(2) Such recognition may be withdrawn either in whole or in part or modified
in such manner and for such reasons as may be prescribed by the Statutes.

71. Inspection of Affiliated Colleges and Recognized Institutions.- (1)
Every Affiliated College including permanently Affiliated College and Recognized
Institution shall furnish to the Registrar such reports, returns and other
information as the Executive Council in consultation with the Academic Council
may require to judge the performance of the College or Institution and the
academic or research quality and standard achieved.
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(2)The Executive Council shall cause every such College or Institution to be
inspected from time to time by a Committee constituted for the purpose.

(3) The Executive Council may call upon any Affiliated College or Recognized
Institution so inspected, to take within a specified period, such action as may
appear to it, to be necessary in respect of any matters.

(4) Every Affiliated College or Recognized Institution shall comply with the
directions of the University issued from time to time in respect of its academic or
research and administrative matters and matters ancillary thereto.

CHAPTER XI
ENROLMENT AND DEGREES

72. Eligibility for Admission of Students- No student shall be eligible for
admission to a course of study, a degree or a diploma at the University, unless he
possesses such qualifications as may be provided by its Statutes from time to time.

73. Honorary Degrees.- (1) If the Academic Council so recommends by a
two thirds majority decision of its members present at its meeting that an Honorary
Degree or other academic distinction be conferred on any person on the ground
that he in its opinion, by reason of eminent attainment and position, is fit and
proper to receive such a degree or academic distinction, the Executive Council may
recommend the same for the approval of the Chancellor for conferment of such a
Degree on the person concerned.

(2) The Honorary Degree or academic distinction may be conferred only in
exceptional cases. It shall not be conferred as a matter of course. Only such of the
persons who have contributed substantially to any subject assigned to any Faculty
of the University as may be approved or have rendered conspicuous service to
the cause of education, research and extension, shall be identified for the purpose
of grant of such Honorary Degrees:

Provided that, not more than two eminent persons may be conferred
Honoris Causa at a time

(3)A Degree of Doctor of Science (D. Sc) Honoris Causa may be conferred
upon a person, who has distinguished in any branch of Science or Technology, and
Planning, Organizing or Developing Scientific and Technological Institutions.

(4) A Degree of Doctor of Laws (LL.D) Honoris Causa may be conferred
upon a person who is a distinguished Lawyer, Judge or Jurist, Statesman or has
made noteworthy contribution to the cause of the public.

(5} A Degree of Doctor of Literature (D.Litt.) Honoris Causa may be
conferred upon a person who has distinguished in any branch of Art, Music,
Literature, Performing Art, Social Science or related areas or has made
noteworthy contribution to the cause of literature and culture.

(6) A Degree of Doctor of Business Science (D.BSc.) Honoris Causa may be
conferred upon a person who has distinguished in business, industry or related
areas or has made noteworthy contribution to these areas.

74. Withdrawal of Degree or Diploma.- (1) The Executive Council may on
the recommendation of the Academic Council arrived at by two third .majority
decision of its members present, withdraw any distinction, degree, diploma or
privilege conferred on or granted to, any person by a resolution passed by a simple
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majority of the total number of members the Executive Council and by a majority of
not less than two-third of the members present and voting at the meeting, if such a
person has been found to have obtained such a degree or diploma or certificate-
fraudulently, has obtained admission through a false caste certificate or any such
claim.

(2) No action under this section shall be taken against any person unless he
has been given an opportunity to show cause against the action proposed to be
taken.

(3) A copy of the resolution passed by the Executive Council shall be
immediately sent to the person concerned, along with the show-cause notice.

(4) Any person aggrieved by the decision taken by the Executive Council may
appeal to the Chancellor within thirty days from the date of receipt of such
resolution and show cause notice

(5) The decision of the Chancellor on such appeal shall be final.

CHAPTER XII
UNIVERSITY REVIEW COMMISSION AND OTHER BODIES

75. Appointment of University Review Commission.- (1)The Chancellor in
consultation with the State Government shall constitute the University Review
Commission. The members of the commission shall hold office for a maximum
period of four years. The Commission shall submit the Report of the review of the
University work to the Karnataka State Higher Education Council annually for the
review work done in one year and complete the review of all the Universities within
the period of four years.

(2) The members of the Commission shall be eligible for sitting fees and TA,
DA for attending the meetings from the funds sanctioned by the Government:

Provided that in case if they visit a University the expenses for this
purpose shall be borne by the respective University.

(3) The Commission shall consist of not less than three eminent persons
preferably former Vice Chancellors of State or Central University or Directors of
Institutes of National Importance of whom one shall be the Chairperson.

(4) The terms and conditions of appointment of the Chairperson and the
members shall be such as the Chancellor may, determine. =

(5) The Commission shall, after holding such enquiry as it deems fit, submit a
Report including its recommendations on the University concerned to the
Chancellor. ‘

(6) The Chancellor may, forward a copy of the Report of the Commission
including its recommendations on the University to the State Government and the
State Government may take such action on the same in consultation with the
Karnataka State Higher Education Council as it deems fit.

(7) The State Government shall lay a copy of the report of the Commission
including its recommendations and the Action Taken Report on it before both
Houses of the State Legislature, as soon as possible.

76. The Grievance Committee.- (1) There shall be a Grievance Committee
in each University to deal with the grievances of teaching and non-teaching staff as
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well as students belonging to its Departments, Affiliated Colleges and Recognized
Institutions, and to hear and redress them as far as may be practicable within
three months. The Committee shall make periodical Reports on the grievances dealt
with by it to the Executive Council.

(2) The composition of the Grievance Committee, its powers, functions and
the procedure to be followed by it in dealing with the grievances put up before it,
shall be as provided by the Statutes.

77. Prevention of Ragging.- (1) Each University shall constitute an Anti-
Ragging Committee to prevent ragging in the University campus and in all its
affiliated colleges to ensure that no person indulges in ragging activities.

(2) The constitution, powers and functions of the Anti-ragging Committee shall
be as provided by the Ordinances.

78. Creation of Certain Special Cells.- (1) Each University shall establish
and maintain the following Cells, namely:-
(i) Equal Opportunity Cell;
(ii) e-Governance Cell;
(iiiy Internal Quality Assurance Cell (IQAC);
(iv) Alumni Cell.

(2) The composition, powers and functions of each of the above Cells shall be
as provided by the Ordinances.

79. Prevention of Sexual Harassment.- (1) Each University shall constitute
a Committee to ensure the prevention of sexual harassment of its students,
employees and scholars and redressing their grievances relating to these.

(2) The constitution, powers and functions of such Committee and the nature
of punishment and penalties to be levied shall be as provided by the Ordinances.

80. Students’ Council.- (1) Each University shall constitute a Students’
Council with regard to extra-curricular or cultural matters, to define their role and
to provide for their welfare.

(2) The constitution and the functions of the Students’ Council and the
frequency of its meetings shall be as provided by the Ordinances.

CHAPTER XIII

FUNCTIONS AND RESPONSIBILITIES OF THE PERSONS ENGAGED IN
EXAMINATION WORK

81. Duties of a Teacher.- (1) Every teacher of the University or of its
Affiliated College or Institution shall carry out the work relating to teaching,
research, examination or any other academic work assigned to him by the
University, from time to time.

(2) For the purpose of sub-section (1), both the teaching and non-teaching
employees in the service of the University and also of the Colleges or Institutions
affiliated to it shall be administratively controlled by the University. They shall
abide by the instructions and orders issued by the University from time to time.

82. Obligation to perform the examination work.- (1)Any person who is
entrusted with the examination work relating to question paper setting,
invigilation, supervision, evaluation of answer scripts, conduct of practical
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examinations, printing of question papers and answer book blanks, tabulation and
preparation of marks cards and all such activities incidental thereto and connected
therewith shall discharge such duties prudently and with utmost integrity for
attainment of the academic standards.

(2) If any person who has been allotted the examination work under sub-
section (1), is found guilty of breach of duties or involved in any misbehavior shall
on conviction be punished with imprisonment for a period which may extend to
three years or with a fine up to ten thousand rupees or with both,;

(3) No Courts shall take cognizance of an offence punishable under this
Section or the abetment of such offence saves on the complaint made by the
Controller of Examinations of the University concerned.

83. Punishment for abetment of offences.- Whoever instigates or abets the
commission of offence punishable under section 82 shall, on conviction be
punished with the same punishment provided for in that Section.

84. Prohibition of private tuition.- (1) No Teacher of the University or
Affiliated College or Institution shall engage himself in private tuition or in any
other employment or job in any manner without the permission of the University or
the Authority which appointed him.

(2) If any teacher is found involved in private tuition as referred to in sub-
section (1) above, disciplinary action shall be initiated against him by the
concerned Disciplinary Authority, viz., the Executive Council in respect of
University employees and  the Board of Management in respect of Affiliated
College or Institution employees. ‘

CHAPTER XIV
MISCELLANEOUS AND TRANSITORY PROVISIONS

85. Higher Education Infrastructure Development Board.- (1) There
shall be a Higher Education Infrastructure Development Board for all Universities
including the Government institutions to approve and supervise the development of
infrastructure and construction work above Rupees one crore or such amount as
may be prescribed by the State Government from time to time.

(2) No University shall take up infrastructure Development Work exceeding
Rupees one crore without approval of the Higher Education Infrastructure
Development Board.

(3) The Board shall consists of the following, namely:-

(a) the Hon’ble Minister for Higher Education who shall be the
Chairperson and other four members as nominated by the State
Government;

(b) the Vice Chancellor of the concerned University - Member

() two Civil Engineers not below the rank of Chief Engineer of the
State — serving or retired - Members

(d) the chief Architect of the State or his nominee not below the rank of
Superintend Engineer; and

(e) an officer not below the rank of Deputy Secretary to Government -
who shall be the convener.
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{(4) The Board shall have its head quarters at Bengaluru.

(5) The State Government shall create the required posts for smooth
functioning of the Board which shall be filled by deputation from any of the State
Civil Services or Universities.

(6) The powers, functions and duties of the Board shall be as prescribed in
the rules made in this behalf by the State Government.

86. Discipline.- (1)The final Authority responsible for the maintenance of
discipline among the students of the University shall be the Vice-Chancellor. His
directions in this behalf shall be carried out by the Heads of Departments, Colleges,
Hostels and other Institutions.

(2) Notwithstanding anything contained in sub-section (1),-

(a) the punishment of debarring a student from appearing at the
examination shall, based on the report of the Vice-Chancellor be
considered and imposed by the Executive Council; and

(b)  the punishment of rustication from a Department, College, Hostel or
an Institution shall be, imposed by the Head of the College, Hostel or
Institution concerned;

(3) No resolution of any Authority or Body of the University shall be deemed
invalid on account of any irregularity in the service of notice upon any member:

Provided that, the proceedings of such Authority or Body were not
prejudicially affected by such irregularity.

87.The Act to prevail over other enactments.- This Act and Statutes or
Ordinances or Regulations or Rules made there under shall in respect of any
College in the University area have effect notwithstanding anything inconsistent
therewith contained in any other enactment with respect to matters enumerated in
List II of the Seventh Schedule to the Constitution of India.

88. Protection of act done in good faith.- No suit or other legal
proceeding shall lie against and no damages shall be claimed from, the University
or its Authorities, Bodies or Officers for anything which is in good faith done or
intended to be done in pursuance of this Act, the Statutes, Ordinances,
Regulations or Rules made there under.

89..The Act and proceedings not invalidated merely on the ground of
defect in constitution, vacancy, etc.- Notwithstanding that the Executive
Council or any other Authority or Body of the University is not duly constituted or
there is any  defect in its constitution or reconstitution at any time and
notwithstanding that there is a vacancy in the membership of any such Authority
or Body, no act or proceeding of such Authority or Body shall be invalidated merely
on any such ground or grounds.

, 90. Relations of Affiliated Colleges with the Universities.- The
relationship of the affiliated Colleges with the University concerned shall be
governed by the Statutes to be made in that behalf. Such Statutes shall provide, in
particular, regarding the powers to be exercised by the University in respect of the
Colleges affiliated to it, to coordinate and regulate the facilities provided; the
expenditure incurred by such Colleges in regard to libraries, laboratories and other
equipment for teaching and research.

91. Transfer of Government Colleges to the Universities.- (1) The State
Government may, by order, published in the Official Gazette, transfer to the
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University with effect from such date and subject to such conditions as may be
specified in the Order, any of its Colleges, any Hostel or other building of such
Colleges located in its area of jurisdiction and the articles of furniture, library,
books, laboratory, stores, instruments, apparatus, appliances and equipment of
such a College. Upon the publication of such Order, the College shall become a
College maintained and administered by the University concerned as its
Constituent College and the properties mentioned in the Order shall become the
properties of that University.

(2) Nothing in this Act shall be deemed to authorize the University to sell,
lease, exchange or otherwise dispose of any land or building transferred to the
University under sub-section (1).

(3) Where any College has been transferred to the maintenance and control
of the University by an Order made under sub-section (1) then, notwithstanding
anything contained in this Act, all members of the teaching staff and other
employees of the State Government who, immediately before the date of
publication of the said Order, were serving in or were attached to the College shall
stand transferred to the appropriate cadre or category of posts in that University:

Provided that in the event of transfer of the College to the University, an
opportunity shall be afforded to the employees serving in such a College to exercise
their option either to continue in the services under the State Government or to be
absorbed in the services of the University concerned.

92. Continuance of Statutes, Ordinances Regulations and Rules.- (1)
Until the Statutes, Ordinances, Regulations and Rules are made under the
appropriate provisions of this Act, the Statutes, Ordinances, Regulations and Rules
which were made under the provisions of the Karnataka State Universities Act,
2000 or any other Acts repealed under this Act and in force immediately before the
commencement of this Act, shall subject to such adaptations or modifications as
may be made therein by the Vice Chancellor concerned with the approval of the
Chancellor and in so far as they are not inconsistent with the provisions of this Act
be deemed to be Statutes, Ordinances, Regulations and Rules made under the
appropriate provisions of this Act.

(2) The person holding the office of the Vice-Chancellor of the University
established under the Karnataka State Universities Act, 2000 or any other Act
repealed under this Act on the date of the commencement of this Act shall
continue to hold office till such date as he would have held that office, if this Act
had not been passed.

93. Transitory Provisions.- Notwithstanding anything contained in this
Act, the Vice Chancellor concerned may, with the previous approval of the
Chancellor discharge all or any of the functions of the University for the purpose of
carrying out the provisions of this Act, and for that purpose may exercise any
powers or perform any duties which by this Act are to be exercised or performed by
any Authority of the University until such Authority comes into existence as
provided by this Act.

94. Power to remove difficulties.- (1) If any difficulty arises as to the first
constitution or reconstitution of any Authority of the University or giving effect to
the provisions of this Act, the State Government may by notification, make such
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provision not inconsistent with the provisions of this Act as may appear to it to be
necessary or expedient for removing the difficulty:

Provided that, no such notification shall be issued after the expiry of five years
from the date of commencement of this Act.

(2) Every notification issued under sub-section (1) shall be laid as soon as
may be after it is issued, before each House of the State Legislature while it is in
session for a total period of thirty days which may be comprised in one session or
in two or more sessions, and if before the expiry of the said period, either House of
the State Legislature makes any meodifications in any notification or directs that
any notification shall not have effect and if the modification or direction is agreed to
by the other House, such notification shall thereafter have effect only in such
modified form or be of no effect, as the case may be; so, however, that any such
modification or annulment shall be without prejudice to the validity of anything
previously done under that notification.

95. Repeal and Savings.- (1) The following Acts shall stand repealed from
the date on which the Karnataka State Universities Act, 2017 comes into force:

(a) the Karnataka State Universities Act, 2000 (Karnataka Act 29 of 2001);
(b) the Kannada University Act,1991 (Karnataka Act 23 of 1991);

{c) the Visvesvaraya Technological University Act, 1994 (Karnataka Act 39 of
1994);

(d) the Karnataka State Open University Act, 1992 (Karnataka Act. 46 of
1994);

(e) the Karnataka Rajya Dr. Gangubai Hangal Sangeetha mattu Pradarshaka
Kalegala Vishvavidyalaya Act, 2009 (Karnataka Act 25 of 2009);

(f) the Karnataka Samskrita Vishwavidyalaya Act, 2009 (Karnataka Act 13 of
2010); and ’

(g) the Karnataka Janapada Vishwavidyalaya Act, 2011(Karnataka Act 11 of
2012).

Provided that the provisions of section 6 of the Karnataka General Clauses
Act, 1899 shall be applicable in respect of the repeal of the said enactment and the
provisions of the said law and sections 8 and 24 of the said Act shall be applicable
as if the said enactment and provisions had been repealed and reenacted by this
Act.

(2) Notwithstanding such repeal all the Universities established, all
appointments made anything done or taken under the repealed Act, shall be
deemed to be valid and be continued as if they were made under this Act.
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Schedule I

(see section 3)
Territorial Jurisdictions of the Universities

Sl.
No

University

Headquarters

Territorial Jurisdiction

The Bengaluru
University

Jnana Bharathi
Campus,

Bengaluru

Karnataka Legislative Assembly
constituencies:

Vijayanagara, Padmanabhanagar,
Bommanahalli, Anekal, Bengaluru
South, Yesvanthpura,
Rajarajeshwarinagar, Dasarahalli,
Mahalaxmi Layout and
Govindarajnagar of Bengaluru
District, Nelamangala of
Bengaluru Rural district, Magadi,
Ramanagara, Kanakapura and
Channapatna of Ramanagara
District

The Bengaluru
Central University

Bengaluru Central
College

Campus
Bengaluru

Karnataka Legislative Assembly
constituencies:

Shantinagar, Byatarayanapura,
Yelahanka, Malleshwaram,
Hebbal, Shivajinagar,
Gandhinagar, Chamarajapet,
Chikpet, Basavanagudi, BTM
layout, Jayanagar and Rajajinagar
of Bengaluru District except
Maharani's Science College for
Women's, Bengaluru, Maharani's
Women's Arts, Commerce and
Management College, Bengaluru
and Smt. VHD Central Institute of
Home Science, Bengaluru.

The Bengaluru
North University

Jangamakote
(Sidalaghatta
Taluk)

Karnataka Legislative Assembly
constituencies:

Srinivaspura, Mulbagal, Kolar
Gold Field, Bangarapet, Kolar,
Malur and Kolar PG centre of
Kolar District; K.R. Puram,
Pulakeshinagar, Sarvagnanagar, C
V Raman Nagar and Mahadevpura
of Bengaluru District;
Gowribidanur, Bagepalli,
Chikkaballapur, Sidalaghatta and
Chintamani of Chikkaballapur
District; Devanahalli,
Doddaballapura and Hoskote of
Bengaluru Rural District
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4. | The Mysuru Mysuru Revenue Districts:

University Chamarajanagar, Hassan, Mandya
and Mysuru except Government
college, Mandya.

5. | The Karnataka Dharwad Revenue Districts: Dharwad,
University Gadag, Haveri and Uttara

Kannada

6. | The Gulbarga Kalburgi Revenue Districts: Kalburgi and
University Bidar

7. | The Mangalore Konaje Mangalore | Revenue Districts: Dakshina
University Taluk Kannada, Kodagu and Udupi

8. | The Kuvempu Shankaraghatta Revenue Districts: Chikamagalur
University Shivamogga and Shivamogga

9. | The Tumkur Tumakuru Revenue District: Tumakuru
University

10. | The Vijayanagara Ballari Revenue Districts: Ballari and
Sri Krishna Koppal
devaraya University

11. | The Rani Belagavi Revenue Districts: Belagavi,
Chennamma Bagalkot and Vijayapura
University

12. | The Davanagere Davanagere Revenue Districts: Chitradurga
University and Davanagere

13. | The Kannada Hampi with in the | Whole State (Unitary University)
University limits of the

Kamalapur
Municipality or in
any place with in a
radices if ten
kilometers around
these units.

14. | The Visvesvaraya Belagavi Whole State for affiliation of
Technological Technical Educational
University Institutions.

15. | The Karnataka Mysuru Whole State
State Open
University

16. | The Karnataka Vijayapura Whole State for affiliation of for

State
Akkamahadevi
Women's University

only women colleges in the State
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17. | The Karnataka Mysuru Whole State (Unitary University)
State Dr. Gangubai
Hangal Music and
Performing Arts
University
18. | The Karnataka Bengaluru District- | Whole State in respect of affiliation
Samskrita of Sanskrit Colleges.
University
19. | The Karnataka Gotagodi of Haveri | Whole State (Unitary University)
Janapada district
Vishwavidyalaya
20. | Mandya Unitary Mandya Unitary University comprising of
University Government College, Mandya
21. | Maharani's Cluster | Bengaluru Comprising of Maharani's Science
University College for Women, Bengaluru;
Maharani's Women's Arts,
Commerce and Management
College, Bengaluru; and Smt. VHD
Central Institute of Home Science,
Bengaluru.
22. | Raichur University | Raichur Revenue Districts Raichur and
Yadagiri

Note: The provisions regarding alteration of jurisdiction of Bengaluru Central

1.

University and Mysuru University and Gulbarga University and Sl. No. 6,
20 and 21 and shall come into force from the date appointed for this
purpose.

Schedule II
{see section 5 )
Objects of Specific Purpose Universities.
The Kannada University (Unitary University) (Karnataka Act 23 of 1991);
To be a Unitary University,- ’

(a) To become a leading Centre of studies and research in Kannada language
and literature, with capacity for education / training of persons interested in
these areas, from within India and / or abroad.

(b) To provide for higher learning and research facilities in various subject
areas developed in the past, on the basis of Kannada language and
literature, like, art, culture, music, dance,. draina, folklore, painting,
sculpture, architecture, grammar, linguistics, history, religion, logic,
geography, astronomy, astrology, indigenous medicine, science, technology,
handicrafts and others.

(c) To undertake the translation of relevant publications in other languages into
Kannada and vice versa.
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(d) To take up the protection and publication of ancient palm leaf manuscripts
of learned material in Kannada using modern technology.

(e) To collect and preserve the stone inscriptions and carvings available in the
State and elsewhere.

(f) To take up research on Kannada language, culture and history based on
above and publicize the same in the society at large.

(g) To collect songs, proverbs, idioms, folklore and other items in Kannada as
used in agriculture and other areas by conducting surveys and publish
them.

(h) To encourage research on ancient Kannada language and scriptures  using
modern technologies.

(1) To popularize the use of Kannada language as an educational medium in
learning modern science and technology.

() To conduct comparative studies of Kannada language and its development in
relation to Aryan and other Dravidian languages.

(k) To take all such educational and research initiatives with a view to conserve
Kannada heritage and enhance its prestige in the present times.

(1) To develop classical language features of Kannada.
2. The Visvesvaraya Technological University
It shall be an affiliating technological University,-

(a) To provide the required human resource at appropriate kind and quality in
the State, to meet the needs of the employment sector, the society and the
national development plans.

(b) To advance the frontiers of knowledge by research, innovation, invention and
product development.

(c) To develop in the youth sensitivity to environment and inculcate a
consciousness of the real problems and social needs.

(d) To derive benefits from the ever growing scientific and technological
knowledge in different parts of the world.
¢

(e) To formulate general goals and responsibilities of technical education in the
service of human society and the nation.

(f) To develop good abilities for entrepreneurship among the youth

(g) To contribute to smooth and effective transfer of technology to the agencies
that requires them in the community.

(h) To affiliate all technical edlicational institutions in its jurisdictional area,
excluding polytechnics and Industrial Training Schools/Institutes.

(i) To take all such educational and research initiatives with a view to enhance
the prestige of the State as a leader in technical education. -

3. The Karnataka State Open University

It shall be a non-affiliating Distance Education or learning University,-

(a) To provide increased access to higher education for persons in all thé’ age
groups in a cost-effective manner through distance education.
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(b) To take steps to enhance and maintain the quality, standard and relevance
of its programmes through regular research and development activities.

(c) To enable the delivery of educational programmes by making use of modern
Information, Communication and related technologies for improving its
reach and satisfaction to the distant students within the State and also
elsewhere in India and abroad; Provided that no off-campus centers/study
centers/ Affiliated Colleges are established outside the territorial jurisdiction
of the State and no franchises are assigned for this purpose.

(d) To take all such educational and research initiatives with a view to be at the
forefront of Open Universities in the country.

4. The Karnataka State Akkamahadevi Women's University
It shall be an affiliating University of Women's colleges,-

(a) To enhance the advancement of learning and pursuit of higher education by
women.

(b) To focus and strengthen areas of Higher Education where better
opportunities are made available to women such as Medicine, Nursing,
Home Science, Textiles, Art and Culture by setting up of specialized
institutions throughout the State

(c) To tap women’s power in new developing areas as sports/ adventure/
literature/ journalism etc.

(d) To take up studies and research on issues and concerns relating to women
which at present are not coming within the purview of the other Universities
in the State.

(e) To serve as a think tank to consider women’s problems in the regional,
national and international context to seek innovative and practical solutions
to them.

(f) To develop a repository of women- related matters, women’s contributions
to various subject areas and in particular to freedom struggle and national
development.

(g) To take all such educational and research initiatives with a view to
support women’s studies and enhancing the standing of women in the
society as a whole.

5. The Karnataka Rajya Dr. Gangubai Hangal Sangeeta mattu Pradarshaka
Kalegala Vishvavidyalaya

To be a Unitary University,-

(a) To be of unitary and residential nature exclusively for furthering the
advancement of learning and prosecution of research, documentation,
publishing of audio and video recording, popularizing of all branches of
music and performing arts.

(b) To conduct study, teaching, research and transmission of knowledge in the
broad field of music and performing arts.

(c) To propagate music and performing arts as the symbols of Indian cultural
heritage, with no barriers of nationality, language, caste and creed.

6. The Karnataka Samskrita Vishwavidyalaya
It shall be a affiliating University in respect of Sanskrit Colleges,-
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To function as a high-level teaching and research institution in Samskrit
language, Literature and Vedic studies and Shastras such as Vyakarana,
Samkhya, Yoga, Nyaya, Vaisheshika, Mimamsa, Vedanta, Bauddha, Jaina,
Dharma Shastra and others and also supportive education.

To preserve, foster and promote the traditional system of learning in Vedic,
Agamic and Cognate Literature, with special emphasis on unique features
available in Karnataka.

To highlight the wisdom contained in the Vedic and other disciplines, and
their reference to the modern world.

To facilitate and regulate advanced study and research in the fields like,
Geeta based management science, Yoga based human Psychology, Eco-
balance related health related traditional knowledge, Archaeology, Ancient
Sciences, Agama Shastra, Ayurvedic Sciences, Humanities, Social Sciences,
Performing arts, Fine Arts and Communication, Vedadhyayana and
Vedabhashya Studies and any other Sciences that have developed in
Samskrit.

To highlight the profoundness of the rational approach and the scientific
temper presented in the Vedas and the Shastras in the context of pursuit of
knowledge empowerment and realization of higher levels of consciousness.

To consolidate, revive and promote the Bharateeya Jnana Parampara as
also to integrate the scientific thoughts contained in the Vedas and
Samskrit Literature particularly in the disciplines of Agriculture,
Astronomy, Biology, Chemistry, Humanities, Information Technology, Law
and Jurisprudence, Management, Mathematics, Metallurgy, Meteorology,
Physics, Social Sciences and Yoga with modern scientific and technological
studies.

To bring out awareness about the authentic interpretations of the Vedas.

To create a network of Vedic, Samskrit Institutions, Educational and
Research oriented Institutes having similar objectives with reciprocal
arrangements and facilities for interaction with a view to fostering a synergy
of efforts made by all such Universities and Institutions.

To create a body of literature in Modern Indian and foreign languages on
the contents of Samskrit and the Vedas.

To translate/publish all the Vedas, Shastrik works and related texts,
Bhashyas and Commentaries in Kannada and other languages.

To build-up audio, audio-visual records of Vedic Chanting and related
traditional practices.

To take appropriate measures for promoting inter-disciplinary studies and
research in the university and such other related activities congenial at
University level.

To collect, preserve, critically edit and publish rare manuscripts and
ancient works by establishing an Oriental Research Institute in Samskrit.

To computerize and digitize the entire corpus of manuscripts and Samskrit
texts.

To bring out Research journals of high standard through the
University/Departments.

£7-Tb -0
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(p) To organize seminars, conferences, workshops, Vidvath Goshties with a
view to promoting awareness about the messages contained in ancient
knowledge systems.

(@) To admit educational institutions not maintained by the university to the
privileges of the University as affiliated colleges/mahapathashalas/
pathashalas in Karnataka.

(r) To setup specialized research centers for providing teaching and guidance
for the affiliated colleges/mahapathashalas/pathashalas as may be
required. :

(s) To undertake any other activities connected with or incidental to above
objectives of the University.

(t) To establish ‘Chairs’ in various disciplines for conducting advanced
research.

7. The Karnataka Janapada Vishwavidyalaya
It shall be a Unitary Univesity,-

(@) To provide for higher education and research in all the subjects of folklore,
literature, art, music, theatre, handicrafts, folk medicine, food, beverage,
cottage industries etc., of Karnataka.

(b) To provide opportunity for study of the culture of Kannada speaking and
other Dravidian languages speaking people and culture of the people and
culture of the people speaking other languages.

(c) To provide for the study heritage of the indigenous or traditional knowledge
with the awareness that “Indigenous culture is not monolithic but
redemptively pluralistic”.

(d) To assist for the development of all neglected rural communities and tribes
of Karnataka.

(e) To strengthen the indigenous culture to face the challenges of globalization
effectively.

(f) To promote as a model university to all the countries particularly to the
developing countries.

(g) To collect, compile and publish the folklore of all the communities of
different areas in Karnataka scientifically through extensive field work.

(h) To preserve the collected folklore materials through multimedia
documentation in the systematic manner in digital form.

(i) To collect the available materials used in the rural and tribal life in the
different areas of Karnataka before they disappear and to exhibit them
systematically in the indoor and outdoor exhibitions and to make those
places attractive tourist spots.

(j) To introduce folklore as one of the subjects of learning at schools, colleges
and higher education centres and also to provide for research at the
university level and to confer degrees.

(k) To educate interested people through distance education.

() To study folklore on multidisciplinary and interdisciplinary base and to
promote research at higher levels.
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(m)To make comparative study of folklore of different languages and
communities of Karnataka.

(n) To encourage comparative study of Karnataka folklore along with folklore of
other states of India. Similarly to encourage the study of folklore of South
Asia and other nations of the world, particularly, folklore of developing
countries. To implement these objects to enter into agreement with other
University or research centres of the State of Karnataka, India and the
world.

(o) To facilitate translations of Karnataka folklore and significant folklore
studies into English, Hindi and other Indian and foreign languages. And also
to translate folklore texts and significant folklore studies available in other
Indian languages and languages of the world into Kannada.

(p) To establish Prasaranga for publication of diversities of folklore by the
University. To publish books, newspapers, research papers and other
publications through the Prasaranga. To propagate the folklore art and
culture through multi media. To arrange public lectures by scholars and
artists to create awareness among the general public regarding folklore.

(@ To make efforts, for promoting the cottage industries and professional skills,
providing self-dependence and self-employment.

(r) To provide financial security and facilitating markets for products of
traditional crafts.

(s) To impart essential education aimed at healthy and harmonious society by
eradicating impertinent, unreasonable, inhuman and unscientific factors
that may exist in the folklore.

(t) To create self confidence among the neglected communities by bringing them
into the main stream of the society through modern education. To establish
a separate developing faculty for the purpose of maximum utilization of
folklore in informal education, mass communication and rural development
activities.

(u) To formulate schemes related to the study of folklore and its implementation
from time to time.

8. The Mandya Unitary University, Mandya
It shall be unitary University

(a) To expand the institutional base by creating additional capacity in existing
institutions and establishing new institutions, in order to enhance Gross
Enrollment Ratio.

(b) To provide cost effective higher education

(c} To improve equity in higher education by providing adequate opportunities
to economically, socially and differently abled persons.

(d) To create outstanding research conditions for young scholars at universities
and also to strengthen national/ international cooperation of research.

(e) To combine the best in traditional systems with the new opportunities for
knowledge enhancement

(f) To meet the requirements of Labour market and international standards
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9. The Maharani's Cluster University, Bengaluru
It shall be non-affiliating (unitary) University,-

(a) To expand the institutional base by creating additional capacity in existing
institutions and establishing new institutions, in order to enhance GER
(b) To deepen cooperation between disciplines and institutions

(c}) To provide cost effective higher education

(d) To improve equity in higher education by providing adequate opportunities
to economically, socially and differently abled persons.

() To create outstanding research conditions for young scholars at
universities and also to strengthen national/ international cooperation of
research.

() To serve as a platform for communication, collaboration and co-operation
that will optimize scarce resources

(g) To combine the best in traditional systems with the new opportunities for
knowledge enhancement

(h) To meet the requirements of labour market and international standards

Schedule III
(see section 30)
Executive Council

Additional persons to be nominated to the Executive Council in respect of the
following Specific Purpose Universities, namely:-

A. The Kannada University:

(@) The Principal Secretary or Secretary to Government in-charge of Kannada
and Culture or his nominee not below the rank of Deputy Secretary;

(b) The Director of Kannada and Culture;
(c) Director of Archaeology;

(d) Eight persons nominated by the Government who are known for their
outstanding contribution in the field of Kannada Literature, History, Culture
of Karnataka, Drama, Architecture, Archaeology, Sculpture, Painting,
Folklore, Religion, Philosophy, Social Movements and other allied areas in
which Kannada University is pursuing studies.

B. The Karnataka Rajya Dr. Gangubai Hangal Sangeeta mattu
Pradarshaka Kalegala Vishvavidyalaya (a) The Principal Secretary or Secretary to
Government in charge of Kannada and Culture Department, or his nominee not
below the rank of Deputy Secretary;

(b) Director General, Archaeology, Government of India or his nominee;

() Two members nominated by the Chancellor from among eminent
educationists in the field of music, performing arts, and other related
professions of whom one shall be a woman;

(d) Six persons nominated by the State Government from amongst eminent
music and performing artists, educationists or awardees in music and
performing arts, or persons from other professions of whom.-
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(i) one shall be a person belonging to the Scheduled Castes or the
Scheduled Tribes;

(ii) one person belonging to the Other Backward Classes;
(iii) One Woman;

(iv) One person belonging to Religious Minorities, and

(v) Two others,

Provided that no person who is in the employment of a constituent
college or in the University in whatever capacity shall be eligible for
nomination.

(vij One member each of the Karnataka Legislative Assembly and
Karnataka Legislative Council elected respectively from amongst themselves.

C. The Karnataka Janapada University:

(a) The Principal Secretary or Secretary to Government incharge of the
Kannada and Culture Department or his nominee not below the rank of
Deputy Secretary;

(b) The Director, Kannada and Culture Department;

(c) One Dean to be nominated by the Vice-Chancellor, by rotation for a term
of one year on the basis of seniority;

(d) six eminent folklorists nominated by the Government from amongst
folklore experts for a term of three years of whom,-

(i) one shall be a person belonging to the Scheduled Castes or the
Scheduled Tribes;

(ii) one shall be a person belonging to the Other Backward Classes;
(iii) one shall be a woman;
(iv) one shall be a person belonging to Religious Minorities; and
(v) two others:
D. The Karnataka Samskrita Vishwavidyalaya:
(a) Director General, Archaeology, Government of India or his nominee;

(b) Two members nominated by the Chancellor from among eminent
educationists, Sanskrit Scholars or persons from other professions of whom
one shall be a woman;

(c) Six persons nominated by the State Government from amongst eminent
educationists of Sanskrit or persons of Sanskrit Literary works and
awardees or other professions of whom,;

() one shall be a person belonging to the Scheduled Castes or the
Scheduled Tribes;

(ii) one person belonging to the Other Backward Classes;
(iii) One Woman;

(iv) One person belonging to Religious Minorities; and

(v) Two others.
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E. The Mandya Unitary University, Mandya

Notwithstanding anything contained in this Act, the Executive Council of
each University shall consist of following:
(a)  The Vice- Chancellor/ Director (Chairman)

(b) The Commissioner of Collegiate Education or his/her nominee not below the
rank of Joint Director.

(c) One Dean of Faculty, nominated by the Vice-Chancellor/ Director of the
University concerned for a period of one year by rotation, according to
seniority, '

(d) One persons nominated by the Chancellor from among eminent
academicians and scientists preferably Retired Vice Chancellors/ Directors
of Institutes of National Importance/ Professors of Universities for a period of
three years,

(e) Three persons nominated by the State Government, each one for a period of
three years having minimum qualification of Post Graduate Degree/
Bachelor Degree with Professional Qualification, of whom one each being a
person belonging to the Scheduled Castes / Scheduled Tribes, Minority/
Other Backward Classes and others among these one shall be women.

(f) Two teachers, teaching the subject within the concerned departments of
studies in school nominated by Vice Chancellor.

(g) One Professor of the University concerned nominated by the Vice-
Chancellor/ Director for a period of one year by rotation in the order of
seniority.

(h) One distinguished alumnus of the University concerned nominated by the
Vice-Chancellor/ Director for a period of one year by rotation.

(i) The Registrar shall be the Secretary.

F. The Maharani's Cluster University, Bengaluru

Notwithstanding anything contained in this Act, the Executive Council of
Maharani's Cluster University, Bengaluru shall consist of following:
(a) The Vice- Chancellor/ Director (Chairman)

(b) The Commissioner of Collegiate Education or his/her nominee not below the
rank of Joint Director.

(c) One Dean of Faculty, nominated by the Vice-Chancellor/ Director of the
University concerned for a period of one year by rotation, according to
seniority,

{d) One persons nominated by the Chancellor from among eminent
academicians and scientists preferably Retired Vice Chancellors/ Directors
of Institutes of National Importance/ Professors of Universities for a period of
three years,

() Three persons nominated by the State Government, each one for a period of
three years having minimum qualification of Post Graduate Degree/
Bachelor Degree with Professional Qualification, of whom one each being a
persont belonging to the Scheduled Castes / Scheduled Tribes, Minority/
Other Backward Classes and others among these one shall be women.
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(f) Two teachers teaching the subjects within concerned departments of studies
in schools nominated by the Vice — chancellor.

{g) One Professor of the University concerned nominated by the Vice-
Chancellor/ Director for a period of one year by rotation in the order of
seniority.

(h) One distinguished alumnus of the University concerned nominated by the
Vice-Chancellor/ Director for a period of one year by rotation.

(i) The Registrar shall be the Secretary.

Schedule IV
(see section 32)

Academic Council

Additional persons who are to be nominated by the State Government to the
Academic Council in respect of following Special Purpose Universities,
namely:-

A. The Kannada University:

(a) The Principal Secretary or Secretary to Government in-charge of Kannada
and Culture or his nominee not below the rank of Deputy Secretary;

(b) The Director of Kannada and Culture;
(c) Director of Archaeology;

(d) Eight persons nominated by the Government who are known for their
outstanding contribution in the field of Kannada Literature, History,
Culture of Karnataka, Drama, Architecture, Archaeology, Sculpture,
Painting, Folklore, Religion, Philosophy, Social Movements and other
allied areas in which Kannada University is pursuing studies. One
member shall belong to Scheduled Caste, one shall belong to Scheduled
Tribe, one shall be a woman, one shall belong to minorities based on
religion and one shall belong to Backward Classes specified by the
Government;

B. The Karnataka Rajya Dr. Gangubai Hangal Sangeeta mattu Pradarshaka
Kalegala Vishvavidyalaya

(a) The Principal Secretary or Secretary to Government in charge of Kannada
and Culture or his nominee not below the rank of Deputy Secretary;

(b) The Director of Kannada and Culture;

(c) Eight persons nominated by the Government who are known for their
outstanding contribution in the field of Vocal Music and performing arts
Instrumental Music and Musicology of whom one member shall belong to
Scheduled Caste, one shall belong to Scheduled Tribe, one shall be a
woman, one shall belong to minorities based on religion and one shall
belong to Backward Classes specified by the Government.
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C. The Karnataka Janapada University:

(a) Six persons nominated by the Government for a term of three years from
amongst experts in folklore of whom one belonging to the Scheduled
Castes or the Scheduled Tribes; one belonging the Other Backward
Classes, one representing the women, one representing the religious
minority and two representing others;

(b) The Chairman of Karnataka Janapada Academy;

(c) The Chairman, Karnataka Yakshagana Bayalata Academy;

(d) The Chairman, Tulu Academy;

(e} The Chairman, Kodava Academy;

() The Chairman, Kannada Sahitya Parishat;

(8) The Chairman, Karnataka Sahitya Academy;

(h} The Chairman, Karnataka Lalita Kala Academy;

(i The Director, Academic, Planning, Monitoring and Evaluation Board;
() The Registrar, Member Secretary;

Provided that, no person who is in the employment of the university in
whatever capacity shall be eligible for nomination.

D. The Karnataka Samskrita Vishwavidyalaya:
(@) The Director of Kannada and Culture;
(b) Director of Archaeology;

(c) Eight persons nominated by the Government who are known for their
outstanding contribution in the field of Sanskrit Literature, History,
Drama, Architecture, Archaeology, Sculpture, Philosophy, Social
Movements, Vedas and other allied areas in which Karnataka Samskrita
and Veda Vishwavidyalaya is pursuing studies of whom one member
shall belong to Scheduled Caste, one shall belong to Scheduled Tribe, one
shall be a woman, and one shall belong to Backward Classes specified by
the Government.

(d) Not more than five Principals of affiliated colleges nominated by the Vice-
Chancellor for a term of two years by rotation in the order of seniority.

E. The Mandya Unitary University, Mandya

Notwithstanding anything contained in this Act, the Academic Council of Mandya
Unitary University shall be the highest Academic Body of these Universities and it
shall have the following composition, namely:-

(@) The Vice- Chancellor/ Director (Chairman);

(b) The Commissioner of Collegiate Education or his/her nominee not below the
rank of Joint Director.

(c) One eminent & experienced persons belonging to Research and
Development, Industry, Commerce, Banking or any other profession
nominated by the Chancellor in consultation with the State Government for
a term of three years each;
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(d)Three eminent & experienced persons nominated by the State Government
for a term of three:years from a panel of eminent academicians of whom one
each belonging to the Scheduled Castes / the Scheduled Tribes and one from
Other Backward Class, and one from others.

(e) The Deans of all the Faculties of the University,

(f) One distinguished alumni of the University concerned nominated by the Vice-
Chancellor/ Director with the approval of the State Government for a period
of one year,

(g) The Controller of Examinations;
(h) The Registrar shall be the Secretary.

F. Maharani's Cluster University, Bengaluru

Notwithstanding anything contained in this Act, the Academic Council shall be the
highest Academic Body of these Universities and it shall have the following
composition, namely:-

(@) The Vice- Chancellor/ Director (Chairman);

(b)The Commissioner of Collegiate Education or his/her nominee not below the
rank of Joint Director.

(c)One eminent & - experienced persons belonging to Research and
Development, Industry, Commerce, Banking or any other profession
nominated by the Chancellor in consultation with the State Government for
a term of three years each;

(d)Three eminent & experienced persons nominated by the State Government
for a term of three years from a panel of eminent academicians of whom one
each belonging to the Scheduled Castes / the Scheduled Tribes and one from
Other Backward Class, and one from others.

(e) The Deans of all the Faculties of the University,

(fy One distinguished alumni of the University concerned nominated by the Vice-
Chancellor/ Director with the approval of the State Government for a period
of one year, )

{g) The Controller of Examinations;
(h) The Registrar shall'be the Secretary.
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STATEMENT OF OBJECTS AND REASONS

The Karnataka State Universities Act, 2000 (Karnataka Act 29 of 2001) was
a comprehensive enactment, which replaced the earlier enactment, viz.., the
Karnataka State Universities Act, 1976 (Karnataka Act 28 of 1976) relating to the
State Universities coming under the purview of the department of Higher Education
in the State Government and to replace several Acts in force establishing such

Universities and for matters connected therewith or incidental thereto.

Presently, there are seven Universities Acts in force and each one differs in
its functioning. It is considered necessary to bring uniformity in monitoring of

these Universities by the State Government.

Therefore, the new legislation proposed herein aims at consolidating and
enhancing the performance and to bring uniformity in administration of all such
State Universities but by retaining their special characters in academic attainment,
research, extension and related activities, so that these factors can effectively be

used in their future development:

Provided that, these do not conflict with the newly enacted provisions

pertaining to the governance and financial management of the Universities.

The Karnataka State Universities Bill, 2017 brings together all the State
Universities existing under the purview of the Department of Higher Education
under one umbrella, to ensure that there are common rules to be followed by all of

them regarding their administration and functioning.

Keeping the above objectives in view the following significant changes are

being brought about in this Bill, namely:-
(1) The search-cum-selection committee for appointment of a Vice
Charcellor under this Bill consists of eminent academicians only not
below the rank Vice-Chancellors, Former Vice-chancellors or Directors of

Institutes of National Importance.

(2) The Senate, Syndicate or Executive Council in the repealed Acts shall be

renamed as Executive Council.
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(3) Qualifications for the nomination of Executive Council and Academic
Council members are specified in the Bill for effective deliberations and
maintaining the Academic Standards of the University.

(4) Qualification for the appointment of Vice-chancellor specified in the new
Bill.

(5) Arrangement of work during the vacancy in the office of the Vice
Chancellor is provided existing Registrar (Evaluation) is renamed as
Controller of Examination for better administration and smooth
functioning of University.

(6) A common recruitment board shall be established by the State
Government for the initial direct recruitment to the Universities for
teaching and non-teaching staff in the State to enhance the quality and
to bring transparency in the process.

(7) A common board for infrastructure development shall be established by
the State Government for all the State Universities to avoid irregularities
and to speed up the process as per the norms.

(8) The special characters of Unitary or Cluster Universities has been
preserved and provision is made for their proper functioning and
control.

(9) The Chancellor shall exercise all the powers in consultation with the
State Government for uniform, speedy and effective decision making

process.

Hence, the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative measure.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 47:

- Clause 60:

Clause 85:

Sub-clause (1) empowers the State Government to make
rules after previous publication to carrying out all or any of
the purpose of this Act in particular regarding the
constitution, powers and functions of the common board of
selection of persons for direct recruitment, Higher
Education Infrastructure Development Board and
University Review Commission.

Sub-clause (2} empowers the State Government to make
rules regarding the powers, functions of the board and the
method of selection and allotment of selected candidates to
any University.

(1) Sub-clause (1} empowers the State Government to make
rules regarding amount above which supervise the
development of infrastructure and construction work by
the Higher Education Infrastructure Development Board is
required.

(2) Sub-clause(6) empowers the State Government to make
rules regarding the powers, functions and duties of the
Higher Education Infrastructure Development Board.

The proposed delegation of Legislative power is normal in character.

BASAVARAJ RAYAREDDI
Minister for Higher Education

S. Murthy
Secretary (I/c)
Karnataka Legislative Assembly

Govt. Central Press, Bengaluru-59 / WD-0-92. 1000 Copies, Dtd: 14-C6-2017
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KARNATAKA LEGISLATIVE ASSEMBLY
FORTEENTH LEGISLATIVE ASSEMBLY
FORTEENTH SESSION

Amendments to the Karnataka State Universities Bill, 2017 (L.A.Bill
No. 26 of 2017).

By Sri. Basavaraja Rayareddy , Minister for Higher Education.

I hereby give notice of my intention to move the following
amendments to the Karnataka State Universities Bill, 2017 (L.A.Bill No. 26
of 2017), namely:-

Clause-56
In the said Bill,-

in clause 56, in sub-clause (2), for items (a) and (b), the following
shall be substituted, namely:-

" (a) the Vice Chancellor of the University in respect of which recruitment
is carried out and one person who have been the Vice-Chancellor of the
State Universities shall be the members of whom one shall be nominated
as the Chairperson by the State Government.

(b) four eminent academic experts in subjects concerned from out
of panel of names recommended by the Universities."

Clause-85
In the said Bill,-

in clause 85, for sub-clause (3), the following shall be substituted,
namely:-
"(3) The Board shall consists of the following, namely:-
(@) the Minister for Higher Education who shall be the Chairperson;
(b) Principal Secretary / Secretary to Government Higher Education
department - Member;

(c) the Vice Chancellor of the concerned University - Member;
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(d) one Chief Engineer of Public Works Department nominated by the
State Government — Members;

(e) the Chief Architect of the State or his nominee not below the rank of
Superintend Engineer - Member and

(f) the Chief Engineer of the Board shall be the convener."

S. MURTHY
Secretary (I/C)




